
 

The National Housing Bank Bill, 1987 —

Contd. 

THE DEPUTY CHAIRMAN; shall now 

take up further consideration of the National 

Housing Bank Bill. Mr. Ghulam Rasool 

Matto has concluded his speech, Mr. Jagesh 

Desai. 

SHRI JAGESH DESAI (Maharashtra): 

Madam Deputy Chairman, I rise to support 

the National Housing Bank Bill, 1987. But I 

take this opportunity to express my views on 

the housing conditions and the funds given 

by the Government. 

But, Madam, before I express    my views  on  
that subject,  I would like to know from the hon. 

Minister what the  necessity was  of establishing    
a now financial institution namely, the National 
Housing Bank Ltd.   Madam, every time we are   
seeing that    for each and  every  subject  a new 
corporation  is  being floated  for financing some 
kind of industries, for housing and for other 

purposes. Why many housing finance 
institutions are being created, I am at a loss to 
understand. Are we going in for a high-cost ec-
onomy or are we going to curb wasteful 
expenditure? Madam, I feel that by creating this 
type of banks    we are   encouraging     wasteful   

expenditure .If a bank is  established,  Madam, 
and branches are opened, everywhere  you   
require     accommodation, you require the staff 
and so much of expenses will be incurred. The 
Reserve Bank  at present  is discharging So 
many functions. It does refinance, including   

agricultural   refinance.   But there  are  many   
other   corporations. Madam, I feel and feel very 
strongly that a time will come when      every 
Ministry will have  its  financial corporation like 
the Power Corporation which has now been 
created. Not only for every Department of every 

Ministry but for every subpect dealt with by 
every Ministry there will a d ent financial 
organisation. 1 feel that the time has come when 
we have to review whether this type of financial      

institutions are required at all. That is why, I 

demand from the Government that a committe 

should be appointed to see the working of 

these financial   institutions.   The   terms    of 

reference   of  the  committee     should be to 

see whether the financial institutions can be 

merged so  that there is  only  one  financial 

institution the  country and the banks.     

Every committee  that  has  been  appointed, 

has suggested for setting up of a new 

corporation. That is why, I feel that the time 

has come when we have to review this whole 

policy. 

As regards the magnitude of this problem 

of housing, it is very colossal. At the end of 

1981, about 21 million units were required. In 

1985 the requirement went up to 24.7 million 

units. That means the backlog is increasing. 

We have not been able to build houses for the 

people who had come by that time. We are 

not able to provide houses to them. The 

requirement is going up. At the end of 1990, 

it is going to be 40 million units which means 

4 crores of units. This is a  colossal problem. 

What  about  the land required for building  
houses,  for giving them  to all these people?    
The Land Ceiling Act is not being properly 
implemented.  The land is not coming into the 

hands of the Government.    That    is why all 
these housing activities have been  put to 
doldrums.    That is why the first action to be 
taken by    the Government—if they are     
interested and I am sure they are interested— is 
to make such changes in the Urban Land  

Ceilings  Act so that the  Government is able to 
get all this land which is surplus in the urban 
areas. Then only you can give sites to the 
landless and to those who are staying in the 
slums.  - 

As regards the funds, I am very sorry to state 
that both the Central and the State Governments 

are very lukewarm in giving finance for housing 
facilities. I will give some figures to prove my 
point.    In 1970-71   the 
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total amount allocated in the Budgets or the 

states and the Centre was .Rs. 1.000 crores 

and only Rs.  335.71 crores out ot the total 

ot Rs. 1.000 crores was spent in that year 

that means it was about 55 per cent, nut 

what has happened in the subsequent years 

in 1982-83, the total. linance given by the 

State Governments, by the Central 

Government and by toe hnanciai institutions 

was to the tune of Rs. 1071.18 crores. That 

means it was only 25.63 per cent. From 55 

per cent in 1970-71, you have gone down to 

25.63 per cent. And what about the Central 

Government? 1 am pained to see these 

figures. In the year 1980-81, it was 103.94 

crores, which means 10.74 per cent of the 

total amount spent on housing. It has come 

down to 3.09 per cent only. The Government 

has not increased the funds for housing. That 

is why the difficulty is there. Therefore, I 

blame both central and State Governments 

for the lukewarm attitude towards housing. 

Madam, the total finance for this purpose 

for the year 1982-83 was only to the tune of 

Rs. 3,108 crores in the whole country. With 

this amount how many units can you build? 

Ac-- cording to my estimates even if you 

take 300 square feet tenements, you cannot 

build more than one million. The backlog 

will be about 25 million. How are you going 

to bridge this backlog with this very meagre 

amount? That is why when I participated in 

the debate earlier, I had advocated that Rs. 

500 crores of revolving funds should be 

created. I am very happy when Rajiv Ji 

became the Finance Minister in the last 

Budget, it was decided that the National 

Housing Bank should be established with the 

authorised paid-up capital of Rs. 100 crores. 

I am very happy that the Minister has come 

here to give effect to that. But I would like to 

know whether this Rs. 100 crores will be 

enough. In the Bill you have mentioned that 

with the permission of the Reserve Bank of 

India by a notification   the 

Government can increase it to Rs. 500 crores. 

But why have you kept Rs. 500 crores as a 

limit? You should have said, Rs. 500 crores or 

whatever amount required for meeting the 

needs of housing. That power you should 

taken. You have restricted your power only to 

Rs. 500 crores i am sure the Government will 

again look into it and ensure that the finance 

required for the purpose of housing is given. 

According to estimates, the cost of material 

for construction of units is 65 to 75 per cent of 

the total cost. In Bombay, fit is quite reverse. If 

you want to have a tenement of say 500 square 

feet upto the area of Satna Ciuz and Anuheii 

pou will have to pay not less than Rs. 10 lakhs. 

That means the construction cost in Bombay, 

even if you use the best of the material, will not 

go up to R*. 200 per square feet. But here the 

land cost per sq. ft. comes to Rs. 1000. If this is 

the situation how you are go ing to solve this 

problem? That is why I urge upon the 

Government that all the land which is surplus 

in all the metropolitan cities should be 

immediately taken over by the Government 

under the Urban Land Ceiling Act. There we 

have to give compensation not more than Rs. 

10 per sq. metre for the land cost and not more 

than Rs. 2 lakhs in any event. In spite of these 

provisions existing we are not able to take 

advantage of these provisions. That is why all 

these problems are there. That is why I request 

the Government once again to plug all the 

loopholes in the Urban Land Ceiling Act and 

give more teeth to this Act so that this problem 

can be solved. 

SHRI VITHALBHAI MOTIRA, PATEL 

(Gujarat): Because of loo pholes in the Act 

there is corruption. 

SHRl JAGESH DESAI; There is corruption 
because of section 20 and 21 in the Urban 
Land Ceiling Act. Just in the name of giving 

land for social  purposes,  business housing so- 
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cietieg are being floated and there the members 

of the same family or friends build it and they 

sell it at a very high margin of profit maybe 

even 500 per cent. That is why we have to see 

that these sections which give exemption 

should be immediately done away with. Then 

only this problem can be sorted out. 

THE DEPUTY CHAIRMAN; Now it is time 
for us to adjourn for lunch. But we will do it 
after your speech is over. 

AN HON. MEMBER: He can continue after 
lunch. 

THE DEPUTY CHAIRMAN: How much 

time you would take to complete your speech? 

SHRI JAGESH DESAI; I will take at least 

another 15 minutes because this is a very 

important Bill. 

THE DEPUTY CHAIRMAN; Then, you 

can continue after lunch. Now we adjourn for 

lunch and will meet again at 2.30 p.m. 

The House then adjourned for lunch at thirty 

two minutes past one of the clock. 

The House reassembled after lunch at thirty-
two minutes past two of the clock, The Vice-

Chairman (Shri H. Hanumanthappa)   in   the   
Chair. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Now we will continue 
the discussion on the National Housing Bank 
Bill, 1987. Shri Jagesh Desai.. 

SHRI JAGESH DESAI: Mr. Vice-
Chairman, Sir, in the National Housing Policy, 
the first sentence is: shelter ranks next to food 
and clothing as a basic human need. Sir, this is 
the policy statement and this is the 
International Year for Shelterless and as such, I 
would like to know from the hon. Minister 

what is the programme  of the     Government  
in 

view of the policy paper which they have 

circulated. One policy paper was circulated 

in the month of January and another in the 

month of March 1987 and in both these 

policies, there is a wide difference. The 

time at my disposal is very short and that is 

why, I do not want to go into that. But I 

would like to know why the policy 

statement has been diluted— one which 

was issued in the month of January and 

another which was issued in the month of 

March. Why is there a dilution? I would 

like to know whether any kind of pressures 

are being built up by the builders' looby or 

someone else. I would like to know why 

there is a change in the thinking of the 

Government in respect of these two   policy 

statements. 

Sir, the first object of the National Housing 

Bank Policy is to help every family to own an 

affordable— The word is "affordable"—shelter 

by the year 2001 A.D. That means, after 14 

years everyone in this country must have a 

shelter. I have pointed out earlier that by 1990, 

total units required for the purpose of shelter 

will be 40 millions, that is four crores and what 

is the policy of the Government regarding this? 

How the Government is going to do it by the 

year 2001? By the year 2001, instead of 40 mil-

lions units required for the purpose of shelter, it 

may go up to even 100 millions and if the 

backlog is not removed, then, it is going to go 

with a galloping speed and by the year 2001, it 

may be up to 10 crore units and for that 

purpose, v/hat is the scheme to the 

Government. Then, Sir, the purpose of this Bill 

is to give financial assistance, by way of loan, 

to the various housing institutions. It may be 

the State Housing Finance Corporations or 

such other institutions. I would like to know on 

what rate of interest they are ging to give such 

loans and for what definite of purposes. From 

these financial assistances, what Type of 

tenements are going to be built? Are they going 

to allow luxurious accommodation or are they 

going to impose a condition 
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that such financial assistance will be available 

only for units    whose   area does not  exceed  

280 sq.  feet  or  400 sq. feet? If you want to 

provide shelter to the weaker sections of the so-

ciety-the low-income  group and    the middle-

income     group—,    then    you have to put a 

condition that no units, whose  area  exceeds  

280  sq.   feet   or 400 sq. feet, will be built 

either    by the  public sector HUDCO  or  by 

the institutions which are availing themselves 

of this loan facility. Here, 280 sq. feet means  

one room,, one small kitchen and a toilet and 

400 sq. feet means two rooms, one small 

kitchen and one toilet.   If such a condition is 

not included, you will not be able to implement  

this policy and the financial assistance will not 

reach the people for whom it is meant.  I would 

like to suggest, when the  Urban Development     

Minister   is  also    sitting here,  that if, in 

metropolitan    cities, flats with an area of more 

than 800 sq. feet are  built, then, on the  area 

exceeding 800 sq. feet, there must be tax.   

Each  square   foot  in   excess   of 800 sq.  feet   

should be  taxed.  There may be slabs of area 

like, for example, 1500 sq. feet. If this is not 

done, the  finance  made   available  will  be 

wasted  on     luxurious  flats   and   the purpose   

of the     policy  will  not  be achieved. And the 

land  available   is also very limited. The    

Government should come forward with the 

required legislation to do this. In Maharashtra 

we  did take such a policy, but, I am sorry to 

say, it was not implemented.   I would like   to 

inform the hon.  Minister     that  if such  

massive units are allowed, then the policy of 

one  crore      units  by 2001  canot  be 

achieved. 

Then, Sir, there is a term mentioned 

'affordable' price. "What is the affordable 

price? In metropolitan cities like Bombay, 

Calcutta and Delhi— I do not know much 

about Delhi and Calcutta, but I can tell you 

about Bombay—the price is high. If you want 

a 400 sq. ft. flat in Bombay, you will have to 

pay not less than Rs. 4 lakhs. What     are you  

going to do 

about this?   How will you meet the re-

quirements and what will be the burden of 

interest? We have to find out some such things.    

In Bombay, there are about forty lakhs of      

people living in slums. They do not have any 

proper shelter. Are you going to provide houses  

for these people or not? If you want to provide 

houses to them, the biggest hurdle is the Floor 

Space Index,  FSI.  In  such schemes  for giving  

shelter  to  the     hutment  dwellers, you have 

to relax this FSI. Instead of being one, you 

have to make it three. Then three times the 

present possible    number    of units    can    be 

built.  And  with  that   alone  can  you do it; 

otherwise, it wil not be possible to do it.    Then 

I told you about affordability.   At what rate of 

interest are you going to give these    to the 

weaker  sections?   Are   you   going  to give 

without interest? You are going to charge some 

rate of interest. What is the rate  of that     

interest for the weaker sections? Then, what 

will be the   annual   instalment  of  repayment 

of  loan?  And  the  repayment should be spread 

over a    number of years; otherwise,   the   

weaker   sections   will not be able to pay the 

instalments of repayment of loan as also 

interest at the same time I do not find any men-

tion  of  this  aspect  in  the     National Housing 

Policy.  I  would like you to ponder over this.  

The  people should be assured that they could 

have houses within a particular amount which 

they  could     repay  over  a  particular period; 

they should know for certain, how much they 

would have to pay by way of repayment of    

loan and how much interest.  Otherwise,  this 

whole policy will be a failure. 

Then, someone said housing should be 
treated as an industry. If what you are talking 

of is an industry with returns—an industry is 
where you expect returns—then I think it is 
not workable at all. For the purpose of giving 
boost to the housing industry this policy 
document wants to relax the Rent Control 

Act. I request you 
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to ponder over this. If you are going to have 

more houses because you are going to relax 

the Rent Control Act, I say emphatically, 'No'. 

The reason is this. As I told you earlier, even if 

you take a modest flat of 400 sq. ft, it will not 

be less than Rs. 4 lakhs. What will be the 

interest on that amount of Rs. 4 lakhs? Even at 

an annual rate of interest of 12 percent, it 

comes to Rs. 48,000 per annum; that means, a 

monthly rent of Rs. 4,000 by way of interest 

alone. Do you think any middle class person 

can afford this huge sum every month? Even if 

you relax the Rent Control Act, can the middle 

class people afford a monthly rent of Rs. 

4,000? That is why I strongly feel that 

relaxation of the Rent Control Act is not going 

to help at all. On the contrary, the tenants will 

be burdened and they will be asked to vacate 

the premises. Therefor?, that is not workable at 

all. In spite of this if the Government wants to 

relax the Act, then the relaxation should spply 

only to those tenements which are going to be 

built in future and not to those tenements 

which are already in existence; otherwise the 

middle class people who are already staying 

there, will be put to hardship. In any case, I am 

totally against relaxation of the Rent Control 

Act. I shall fight tooth and nail against any 

such move. It is not in the interests of what 

you call the tenants. Do you know how many 

tenements have been built and given on rent in 

the last five years in Bombay? They will not 

be even 0.5 per cent. You cannot get any 

return at all. If you invest Rs. 1 lakh, you 

should get at least Rs. 12,000. But here on one 

lakh, you will not get even 200 or 300. That is 

why if you say more houses can be built by re-

laxing the Rent Control Act. I do not agree 

with you. That will not be a beneficial 

proposition. As I said, the National Housing 

Policy has to be reviewed. We have to keep in 

view the future generations also, to see 

whether we will be able to give them houses  

at  prices which they  can af- 

ford.  So,  what is  the policy of the 

Government for that? 

Now I will restrict myself to only some of 

the provisions of the Bill. As rega'rds the 

capital, I have already said earlier that the 

limit of Rs. 500 crores should be deleted and 

Government should be given power to in-

crease the capital by notification in 

accordance with the needs of the time. 

Secondly, there are no qualifications 

prescribed for the Chairman and Managing 

Director. Anybody can be appointed to the 

post at the sweet will of the Government. Sir, 

in the public, We want, for the purpose of 

efficiency and giving good results, that the 

Chairman or the Managing Director should 

also be a person who knows his subject very 

well and not an IAS officer or somebody else. 

That is why I say that the Chairman of this 

Bank should be a person who is connected 

with housing activities, a person who knows 

all about housing and a person who knows all 

about housfing finance. If such a person is 

there, then he can give proper directions; 

otherwise, it will only be directionless. I am 

very much perturbed to find that there is 

nobody from the HUDCO in the Board of 

Directors. The HUDCO is engaged in this 

activity, in the housing activity, and, 

therefore, I request the Government to 

consider the proposition that the Chairman or, 

what you call, the Managing Director of 

HUDCO must also be one of the Directors of 

this Bank because he knows the subject very 

well. He knows what things are there and he 

can give good guidance and can participate in 

the decision making process. 

Now, I come to Chapter V which contains 
provisions regarding housing finance 
institutions receiving deposits. This is a very 
good section, particularly clause 29(1). But I 
am surprised to find it being mentioned that 

the Chapter relating to .receiving of deposits 
shall not apply to firms and unincorporated 
associations of individuals, but they will 
continue to be. 
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governed by the provisions of the Reserve 

Bank of India Act, 1934. My submission is 

that all these things will have to be brought 

within the ambit of the Bill so that you can 

get a correct picture as to what the total 

finance is which is available for this purpose, 

at what rate of interest it is given and to 

which section of the people it is given, that is, 

private firms or individuals or those who are 

doing, what you call, the work of banking  

for the  purpose  of housing. 

There is one provision in the Bill to the 

effect that after fifteen years, the surplus 

which is generated in the Bank has to be 

handed over to the Reserve Bank of India. 

When we want that more funds should be 

made available for this purpose, the provision 

here is that the surplus that is generated has to 

be given to the Reserve Bank of India. I think 

the Government must again look into it. 

These funds should remain with the National 

Housing Bank so that more funds are 

available for housing purposes, for giving 

finance for building houses. 

With these words, Sir, I support the Bill. 

But I would like the Minister to ponder over 

the views which I have expressed, especially 

the point about floating, so many financial 

institutions which are not required! at all. Let 

us not go in for a high cost economy; let us 

have an economy which we can bear. 

With these words, Sir, I support 

this Bill. Thank you, Sir. » 

THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA): Now, Mr. G. 

Swaminathan. 

SHRI G. SWAMINATHAN (Tamil Nadu): 

Mr. Vice-Chairman, Sir. I stand before you to 

support the National Housing Bank Bill 

which has come  before us. 

Last year, Sir, I had an opportunity to go to 

the United States and, at that time, I had an 

occasion to meet some of my friends who are 

there and one 

such person is the son of my friend from 

Thanjavur who went there as a doctor about 

five years ago and who is now Jiving in the 

suburb of Chicago. When I went to his house, 

he told me that he had purchased that house 

and he was Hiving there for the last one year. I 

asked him what the price of the house was. He 

said that it was somewhere around fifteen 

lakhs of rupees. He said that that was the cost 

of the house and that he was living there, I 

know that he comes from an ordinary family 

and within a period of four or five years, I was 

surprised to find, he was having a house, a 

very good car and many other facilities in the 

house itself. You know, in the United States, 

the houses have to be furnished properly 

unlike our houses here. So, I was surprised to 

find that the house had cost him about fifteen 

lakhs. I thought that in order to buy that house 

within four or five years he should have 

earned at least some thirty to forty lakhs of 

rupees. So, I asked him; What is amount of 

taxation that you have in the United States?", 

He said that was also cheaper, somewhere 

around forty to fifty per cent, because for 

people in the higher-income bracket, it is 

much less than what it is in India. Occasional 

benefits are given for people who have larger 

families. I asked him: Within a period of four 

years how were you able to amass such an 

amount and build such house? He said: "Mr. 

Swaminathan, the questio here is that most of 

us do not Pay fo-houses; it is all under hire-

purchase. When I purchasd this house I paid 

Rs. 1 1/2 lakhs and during the next 20 years I 

have to pay instalments for this house." At that 

time he had only cne child. He said that if 

after some time he wanted a two, three or four 

apartment house, that house can be given to 

the real estate people and then he can change 

to another house, and change it in another city 

also; there is no difficulty for going in for a 

bigger house with bigger payment. He could 

surrender this house also. How it operates in 

the U.S., and how it operates  in India  is 

entirely diffe- 
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rent. There with a small amount of margin 

money one can get a house on hire-purchase 

basis. And there are many such developers 

there who are very wealthy and who can 

develop these houses and hand them over to 

the people. But here when we purchase a 

house, some institutions—I am talking only 

about the higher-income group people and the 

middle-income group people—when you go 

the LIC the amount that it advanced till recen-

tly wag somewhere between Rs. 1.5 lakhs to 

Rs. 2 lakhs at the most, and now I understand 

they are advancing up Rs. 3 lakhs in the urban 

areas. And nearly 60-70 per cent of the amount 

has to be pumped in by the person concerned. 

Or he can borrow from " outside. The amount 

that he gets is thus not more than 20-25 per 

cent. This is the position here, except when 

cooperative societies build houses they rent the 

same for 14-15 years. These cooperative 

societies at most of the places are 'moriband 

Then, again, if you are locked up with a house 

in India, you have to be permanently in that 

house. Suppose you go there as a young 

person, are employed and are getting a salary 

of Rs. 1500 or Rs. 2000, you get one room 

apartment. If later you get transferred or you 

want a bigger house, you will not be able to 

exchange the house, unless you sell this house 

and go to another house. Ultimately, in India if 

you want more houses. development should be 

done or allowed to be done by private peonle. I 

am not here holding a brief for private Peonle. 

Even if you lake a city like Madras, over a 

period of 6-7 years you would find, and I have 

myself seen, within a period of 6-7 years most 

of the metropolitan Madras has developed 

something like similar to Bombay wher-you 

are having flats of 14 storevs or 15 storeys or 

20 storeys thene. In every cinema in Tamil 

Nadu, 10-15 years back, they used to show 

only the LIC building at Mount Road which 

had 14 storeys, because that was the major 

building   which   was      constructed   at 

that time. Now, on many thoroughfares and in 

the interior places also, most of the buildings 

have been constructed by these developers and 

many of the flats have come up. They should 

have created thousands and thousands of flats 

for the middle-income people. Ultimately, I 

would recommend that the finances should go 

not only to the Government but also to the 

private people. I understand that for the 

National Housing Bank that you are floating 

you are going to have a caplital of Rs. 100 

crores and ultimately are going to have Rs. 500 

crores and there are going to be debentures and 

all that. I do not know how these finances are 

going to be. given. Are they going to be given 

only to the Government or to the coopera tivss 

or HUDCO or any other housing boards I do 

not know. O- are they going to be given to 

cooperative societies? Another sector, that is, 

the private seetor. is completely not allowed in 

our country. Unless this is done, the major 

aerea of the housing will not get into 

operation. 

The question before us is very serious and a 

very large question. It has been estimated that 

during 1961 as I understand, 11 million houses 

were necessary, and later on by 1981, 21 

million houses were necessary. During the 

Seventh Year Plan 25 million houses were 

necessary so you will see that with every Plan 

period the num ber of people who sre without 

houses is increasing. And when I was talking 

to my friend—he is a very jovial person—hp 

asked how many such people were there 

during the Firs' Plan. Second Plan, and so on. 

He was quoting statistics. He said that with 

every Plan two or three lakhs of people were 

becoming homeless. He asked: How many 

Plans do you require in India to make people 

homeless? This is 'he question he asked. With 

every Plan, Sir, a number of people are 

becoming more and more homeless mainly 

because of the rise in population in this 

country. There is the serious problem of 

building 25 million houses   both  in  the   rural  

areas  and 
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urban areas. There are 75 per cent of the 

people in rural areas and 25 per cent in urban 

areas. I think originally we are envisaging to 

build only about 1 million houses. How are 

we going to fill up this gap of the people who 

want houses and who are going to be 

houseless in future because of the population 

increase? There should be a certain 

methodology by way of a National Housing 

Policy as to how we are going to bridge the 

gap and how we are going to get more 

houses. 

I welcome the Bank because it is the first 

steP that a Bank has come. It is going to 

advance money and to generate money. A 

Housing Bank of this nature is the apex body. 

I do not know how this apex body is going to 

operate. I have not been able to understand 

how it is going to operate. It has been 

mentioned that the regional banks will also be 

there. I would also welcome the State level 

banks from Where the money will come to 

the regional levels and the States levels where 

this operation will be conducted. 

You can see that there are many problems 

in the Housing Boards. Not only that funds 

are not enough, but some of the Housing 

Boards are not keeping proper accounts. 

People are getting all kinds of notices from 

the Housing Boards even when payments 

have already been mads. Many of the houses 

built by the Housing Boards are tardy. These 

houses are falling part within 7 or 8 years. It 

is a very big problem that we are facing in 

this country. I hope that the Government will 

come forward to set to that not only the apex 

body is formed, but the arms are also built at 

the State and regional levels. 

There are various commercial bank in this 

country and this National Housing Bank can 

generate and give mor- funds to the 

commercial banks or the nationalised banks 

so that they msy also come forward in a big 

way to help the neople who want loans for-

these houses. 

Again, there is the problem of mortgaging 

houses in this  country.    Sup- 

pose you want money and you have got a 

house of 7 or 8 lakhs of rupees. But you 

cannot mortgage it. In other countries people 

are able to mortgage their houses for building 

another house. Here it is very difficult to 

mortgage a house and you are not able to get 

enough funds. 

Finally, I would refer to the latest position 

introduced by the then hon. Minister, Mr. V.P. 

Singh. Only the income of the self-occupied 

house is now allowed and the interest on loan 

is not allowed. That is the position after 

March 1987. Mostly middle class people are 

involved. Sometimes, people build houses by 

taking a loan of 2 lakh rupees from the L.I.C. 

Even the L.I.C. charges 12.5 per cent interest. 

P becomes 13.5 per cent with penalties and all 

that. He will have to pay 30 to 40 thousand 

rupees as interest. He has to pay Rs. 3000 or 

Rs. 4000 per year for the purpose of interest. 

Then he has also to pay back capital within 15 

years. Previously, the amount which he was 

paying to these institutions was allowed as 

income-tax reduction. Now under the new 

scheme he lis not allowed more than Rs. 7500 

in cases were the house is rented, whore he 

has given the house on rent. He has to make a 

sort of adjustment for it. I would strongly 

plead with the Government that something 

should be done to see that the interest paid 

and also the capital paid towards the Own 

Your House scheme, apart from Rs. 7500, 

should also be allowed so that the middle-

class people will be able to deduct it from 

their salaries and will thus he benefited 

Housing Bank welcome the National Housing 

Bank Bill with the reservation that here 

should be a National Housing Pollicy. I do not 

know how this is going to work and how the 

operation is going to be made. He is going to 

3.00 P.M. give all the money to the existing 

channels. T personally feel that it may not 

work in the long run. The problem that we are 

facing is a very huge problem 

Thank you, Sir 
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SHRIMATI PRATIBHA SINGH (Bihar): 

mr. Vice-Chairman, Sir, I welcome the 

National Housing Bank Bill   1987 

Sir,   I  remember     that  the  Prime 

Minister,  in his     speech  on the 28th 

February,   1987, has said that  a new financial 

structure will be created  to provide  funds   for  

housing.   Sir,   this is the International Year 

for Shelter. The importance of a roof has been 

felt all over the world. And if it is felt in India 

where there is so much of shortage, it is not 

surprising. Sir, the seed money for the present 

Bank of course is Rs. 100 crores which will 

gradually be increased up to Rs. 500 crores, 

and it will work under the supervision and 

control of the Reserve Bank. But, Sir, this will 

not remain here only because Clauses   14 15 

and  10 give so much of power  to raise    

deposits, to take loans  to borrow both 

nationally and internationally. 

Sir, the housing shortage in 1981 as per  

report by the N.B.O.,  which has been  

mentioned by many hon. Mem-mers also was 

placed around 21  mil-Mon  units,   16  million  

units  in   rural areas  and 5  million    units  in  

urban areas. That is why, Sir, the 7th Plan has 

placed the shortage at the beginning of the Plan 

in 1985 at 24.7 million units, 18.8 million units 

in rural areas and 5.9 million units in urban 

areas. It has also envisaged as to what will 

happen from 1985 to  1990. And it  is expected 

to generate an additional requirement besides the 

previous one. of 16.2 million units, 12.4 million 

units in the rural arees and  3.8 million  units in   

the  urban   areas.     Therefore,  th? main thrust 

has got to be in the rural aress   because  the     

shortage  is more there.  Of courss, in the urban 

areas. It is only one-third of the total shortage. 

So, the main aim of this Bank is to mobilise 

resources for financing the construction  work,   

to   coordinate the activities   of  the   existing  

institutions and to provide guidelines for 

working of all  the  concerned  agencies.  Of 

course, what is exactly meant by the words 

"formulation of policies    designed to promote 

housing in the country, both in the rural and 

urban areas" will be clarified gradually as the 

Bank starts functioning. Here, I would like to 

have some    clarifications    from    the    hon. 

Minister as to  whether the  co-operative  

institutions  at     village  or taluk level  will    

also  be     treated  as local institutions because 

the financing will depend on that. Therefore, 

some clarification  is    required    as to    what is 

exactly  meant by   the  'local  institu-j    Uons—

private, Government and semi-Government."     

Some     clarification is     also  required on  this  

point whether ,.    these co-operatives at the 

lowest level will be refinanced by the  Banks for 

housing projects in the rural areas. As I said 

earlier, Sir, Clauses 14, 15 and 16 are very 

important.  Specially    Clause 16    empowers 

the    Bank to    borrow money in foreign 

currency in spite of the FERA and other 

regulations. They j    will not operate On the 

functioning of the Bank. One recent example is 

that of  HDFC,  has  recently  finalised  ar-

rangements with    the American Express bank to 

borrow 25 million dollars in the U.S.  capital 

market. The HDFC and the  Canara  Bank      

will enter into a back-to-back    arrange. ment. 

The rupee fund will be utilised by the HDFC  to 

finance low-income housing in India. HDFC's 

total lend-    . ing has made possible an 

investment of nearly Rs.  2,000 crores in    house 

construction   throughout   the   counts-and this 

has mainly been utilised for low-income  

housing  whether   in   the rural or in the urban 

areas.        The States which have been benefited 

are Karnataka, West Bengal, Assam  U.P. Kerala    

Tamil      Nadu      and   Andhra Pradesh. The 

individual loan requirements   are   catered   by   

H.D.F.C. 

NRl resources will be mopped up. Most of 
the NRIs are now keen to enter this area 

because while earning in foreign countries 
they want to have a house in their own 
country. We should not feel discouraged if we 
had not been able to sell the ASIAD village 
fiats. One of the arguments which is advanced 
h whether    NRIs 



 

will be forthcoming because our 

experience has been that they did not come 

forward with enthusiasm to buy the ASIAD 

village fats. 

Sir, the Act has to cover ali aspects of 

investment. (1) One is rate of interest. As was 

mentioned by my colleague just now, what 

will be the rate of interest and which are the 

categories? (2) What about payment procedure 

and (3) what will be the Income-tax 

exemption etc? Will they be given a tax 

holiday as we have done in the case of 

shipping and some other industries. Will they 

be given tax holiday for a period of five or ten 

years? You can lay down the criterion that it 

will be given only to co-operatives and these 

who take up housing projects for the low-

income group. Sir, the success of loan and 

saving type of institutions in countries like 

West Germany and U.K. can be directly 

attributed to the tax incentives these 

institutions derived. 

Another area where work has been done is 
in corporate investment in the housing sector. 

This has been fried in France, Italy and Jaoan. 
Private companies can utilise their funds for 
giving housing loans, depositing with loan and 
saving institutions reducing interest incidence 
on housing loans or making matchin5 
contribution for staff housing co-operatives. 

(Time-bell rings). 

SHRIMATI PRATIBHA SINGH: HUDCO 

established in 1970 just has Set the pace for 

increasing emphasis on afforeability and 

economically weaker sections as major thrust 

areas HUDCO was the first institution which 

started giving this facility. It has gone ahead 

with a lot of research in housing like, for 

example, use of cheap materials to avoid fire, 

specially in the rural areas, in thatched houses 

etc. Such experiments have b conducted. 

Realising the need, the Seventh Plan has 

augmented resources support for shelter. Dr, 

R. J. chelliah, Member of the Planning 

evaluation, monitoring etc. Sir even LJC is 

rethinking of revising its policy in regard to 

the mode of lending to help colateral cos's of 

borrowing. 

Therefore, the establishment of National 

Housing Bank has come at the right moment 

and I congratulate the Minister for bringing 

forward this Bill. Sir, Dr. C. Rangarajan 

Deputy Governor, Reserve Bank of India, has 

noted that providing of adequate housing sites 

is a colossal task and it is a challenge for any 

Government to give more and more shelter to 

lis population. But Dr. Rangarajan Committee 

report calls for radical changes in the Transfer 

of Property Act, Urban Ceiling and 

Regulation Act, the Rent Control Act which is 

most important and other enactment related to 

housing. Especially, in regard to the Rent 

Contol Act Dr. Rangarajan has given a lot of 

emphasis. Sir, in Delhi alone 25 lakhs of 

house owners cannot have the pleasure of 

living in their own houses, how can you give 

incentive or boost up housing project, why 

should anybody invest money? Sir, I do not 

agrep when it is said that it is going to harm 

the Poor people. No, it is not  going to  harm 

the poor people, 
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it is going to harm the big business 

companies, the big lawyers, the 

big doctors who are taking houses 

of lower middle class and upper mid 

dle class people, who build their 

houses after taking loans from Gov 

ernment. When we are going to relax 

this Act, it is not the lower levels that 

are going to be affected it is not the 

people who are paying Rs. 200 or Rs. 

400. who are going to be affected, if 

is for the high level people, it is for 

the people who are paying Rs. 3000 

per month as rent. If a man can pay 

Rs. 3000 per month as rent, dontt you 

think that his monthly income would 

be not less than Rs. 1500 per month? 

Are they poor? If they are the poor, 

then this country is a very rich coun 

try, I must say that. And thfe Bill has 

been cleared at all stages but when it 

has to come to Parliament it is al 

ways stalled by some vested interest 

and the argument is given that his 

would hurt poor peonle. Who are the 

poor neonle? Are those middle class 

peonle who build the houses noor or 

those who want to PVflde wealth tax, 

inoome-tax and all kinds of taxes and 

for that purpose have taken re! 

houses? It is said that the officers. thev 

have built houses and yet they are 

living in Government quarters I 

Would like to state here, yes the offi 

cer built the house, he took loan he 

wanted to repay the loan. he gave it 

on rent for two  to three years but 

after  that   the Rent    

Act cannot get  him back his own 

house to live in They have to go to 

courts and the courts take two gene- 

rat'do  not  have any place to live in. 

 

SHRIMATI PRATIBHA SINGH: I will now 

come to the next point. I want to say that tha 

development of land and giving house sites has 

also been suggesttd by the Committee. For 

example, there are people who want houses  

through   group  housing  socie- 

ties but somebody is occupying the land 

forcibly and that land cannot be got vacated. 

Then the Committee has also further stated 

that the financial resources are not the only 

inhibiting factors. There are other constraints 

like availability of land, high cost of 

construction and legal impediments. 

THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA); Madam, I now 

request you to conclude. 

SHRIMATI PRATIBHA SINGH: This will 

be my last speech. Please give me some time. 

There are certain important points which I 

want to bring to the notice of the Government 

otherwise I never plead for more time, nor do 

I speak every day. 

Removal of legal hurdles in the creation 

and enforcement of mortgages will enable 

commercial banks. housing finance 

institutions and other lending agencies to 

mako recovery of mortgage debts through 

foreclosing of sale of property simple and 

speedier. 

Second mortgage market will enable 

institutions like LIC. UTI, GIC to participate 

in the mortgage lending through purchase Of 

specific loans of approved housing finance 

institutions while the originating institutions 

would continue to service the loans. 

The house-owner is required to save more 

to repay the mortagagq loans which will be 
covered by insurance Therefor. additional 
savings will match adidtional investment in 
housing. 

The three princinles of financial regulations 

are—(1) to imnrove competition: (21 to 

increaso efficiency: and (3) to stimulatp long-

term financing. At thw oneratioanl level, a 

typical financing system is expected to— 

(1) mobilise household savings into the 
mortagage and home improvement loan 
markets; 

(2) provide maximum incentives for 

increasing the volume of financial savings 

in the economy; 



293 the National [ 2 DEC. 1987 ] Bank Bill. 294 

Housing 1987 

(3) allocate loans among households; 

(4) provide policy control over the 

allocation of resources between the urban 

sector and other sectors of economy; 

 

(5) direct the demand for housing and 

community facilities towards unused or 

ineffectively used resources; 

(6) stimulate efficient methods in 

planning and construction in residedtial 

areas which may require large lump sum 

investments; 

(7) improve the financial and com-

mercial  evaluation  of projects; 

 

(8) extend financial services to all 

segments of the population, in particular 

self-employed and lower income 

households; 

(9) re-allocate funds from relative 

surplus to relative deficit areas; and 

(10) facilitate the flow of domes 
tic and international resources to 
priority areas. 

Sir, if we can do all this, then only the 
cherished dream of our Prime Minister, Shri 
Rajiv Gandhi, to provide shelter to maximum 
number of population, whether rural or urban, 
and of all categories of society, will be 
realised. -. 

With these word I support the Bill 

and I thank you very much for giving me this 

opportunity to express /my views through you 

to the hon. Minister,   T   a Sain     

congratulate   him 

for bringing this Bill. 

PROF. C. LAKSHMANNA (Andh-Pradesh): 

Mr. Vice-Chairman, Sir, shelter, apart from 
food, clothing ,and health, is one of the 
important basic needs of human beings. 
Rightly we have been clamouring for shelter 
for all, health for all and clothing for all by 

2000 A.D. We are keeping 2000 A.D. as a 
milestone. If that is the goal, this becomes 
very diffi- 

cult especially in view of the    fact that 24.7 

million dwelling units were needed even 

before the 7th Plan and 7th Plan is about to add 

16 million units to this number.    Out of   these 

24.7 million units, almost 18.8 million units 

are needed in    the    rural areas  and 5.9  

million units  in    the urba areas.  By  the same 

ratio,  the 16 million units    which    have    

been added will come to about another a little 

more than  10  million  units  in the rural areas.    

Therefore any Government  policy  aiming    to     

provide shelter for  all by 2000 A.D.  should 

have this thrust in the housing policy. But what 

happens is that this  Government is believing 

always in    two things.    In the first place, it 

believes in ad-hocism, it believes in tokenism. 

Ad-hocism because there is a national housing 

policy on the anvil and it is supposed  to be 

coming out anytime If it has to be an 

integrated, understandable,  meaningful    

policy,    then that policy should have been 

discussed, the priorities should have    been 

fixed, the goals should have been di-fined and 

after having the priorities fixed and the    goals      

defined,    you should have come forward with   

certain  decisions,  with    certain     Bills. But,  

unfortunately,  there had   to  be an ad hoc 

decision because this year ens  to be the Year 

of Shelter. Therefore, in the Year     of    

Shelter there has to be some    token     effort 

made and. as a token effort, you have come   

forward   with    this     National Housing Bank 

Bill.    You have    come forward  with  this  

National  Housing Bank Bill because you 

wanted to fulfil  a token and you wanted to 

fulfil the  needs   of  a   particular  class     of 

peonle.   I have nothing aeainst    this if  this  

particular  National     Housing Bank Bill 

provides facilities for housing  these   who   

have   affordability  as the criterion.    That 

means, at best it can cover only up to the 

unner-mid-dle  or lower-middle  class  and     

not boyond that.    But in a country where 

almost 40 per cent of the copulation is below 

the poverty line—37.4  per cent to be mose 

precipe,  as per the estimates of even the 

Planning Com- 
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mission—automatically this percentage of 

population is ruled out of any possibility of 

shelter unless—and it is a very big unless—

you come forward with an alternate plan for 

providing accommodation for them. Im-

mediately the Minlister may say, "Yes, we 

have come forward with an alternate plan and 

that is part of Shri Rajiv Gandhi's budget also, 

namely, strengthening of the Indira Awas 

Yojana. But at that time, while speaking in 

Parliament about the budget, I had mentioned 

as to how it was a very impracticable alloca-

tion which was made in the budget. Now, 

after about six months' time, T would like to 

ask, under that programme how many houses 

could be built and what will be the shortfall in 

the projected goal, in the projected target of 

houses that have to be built under the Indira 

Awas Yojana as per the budget presented by 

Shri Rajiv Gandhi as Finance Minister. But. 

naturally, they will say that the information is 

not available, we have to wait. The year will 

be gone and afterwards it will take some more 

months before we can assess whether the 

target set has really been fulfilled or not. 

Therefore, I am fully convinced that unless 

there is an alternate scheme which hopes to 

provide accommodation for those 38 per cent 

of the population which is below the poverty 

line—which is just grazing the poverty line or 

below it— there is no point in having a Bill of 

this nature. 

Then this becomes all the more grotesque 
in the sense that 33 million people are now 
living in slums in the urban areas. Apart from 

the problem which I mentioned—about rural 
dwelling units—33 million people are now 
living in slums and of those who are living in 
the slums— I had an oecassion earlier to 
make a Special Mention about this—what is 
the type of accommodation they live in or 

what is the type of situation they are living in, 
especially in places like Dharavi to be more 
specific—the 

worst slum in the whole of India and, 

definitely, in the whole of Asia? Therefore, 

there has to be a concerned effort on the part 

of the Government and the people, etc., to 

come forward with a scheme for providing 

houses, dwelling units, for this population. 

Now I would like to ask both the Minister 

for Urban Development and the Minister for 

Finance as to what are their plans, what are 

their programmes and what is their policy. 

Actually, why has the policy—which was a 

draft policy while was announced in the 

month of March, 1987— not been brought 

forward for discussion, has not been brought 

forward for debate all over the country, with 

regard to housing needs? It is a simple 

question I am asking. Why don't you answer 

that? 

Now. the whole problem has been tackled 

with half-heartedness. I don't want to indulge 

in self-praise. Otherwise I would have said 

how the Andhra Pradesh Government. over a 

period of four years, could build 7.48 lakh 

houses, how it set a target of two lakh houses 

for the current year and already construi 1.27 

lakh houses in the current year. Therefore, I 

would like to ask; what are your programmes 

for those who are not able to afford? About 

those who are able to afford, I will come to 

them later—whether their problem is being 

solved or not. For those who are not able to 

afford even by your own definition you are 

not going to solve there problems. I think 

unless you solve their problems, all things 

will become tokenism, all things will become 

adhoeism, all things will be-dome only a 

rhetoric. Therefore, it can be truly said that 

this Government is creating all concessions 

for the rich and preserving all rhetoric for the. 

Poor. I want the Government to stop this. If 

you want to give con. cessions to the rich. I do 

not mind because why should I come in the 

way so long as you are able to give not merely    

rhetoric but in terms of  
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reality, in terms of hard decisions you are able 

to provide for the poor? Please come forward 

with those things. 

Now, you look at the Bill. Normally 

speaking, I should not grudge if some facility 

is given to the middle-clasa families. But, 

then, while the evowed policy is to bring those 

who are below the poverty line above the 

poverty line, provide shelter to those who do 

not have shelter etc. why have you not put on 

priority that within the objectives of the Bank 

the Bank shall first of all devote itself to 

providing finances for houses which are 

meaningful, to those who are below the 

poverty line, who be-fbng to the weaker 

sections, who are not in a position to afford in 

the sense in which you have now put? There 

fore, I would like to ask the Minister why he 

was not able to put this on priority. 

Secondly, in the entire Bill, the weaker 

sections have been mentioned only once. That 

is in clause 14(i). Nowhere else do weaker 

sections figure. There also again some adho-

cism and tokenism is being shown. It is stated 

that one or more schemes would be prepared, 

would be financed by the National Housing 

Bank. That means when it comes to the 

question of weaker sections, the Mi-lister, the 

Bill have been very careful so that tomorrow 

people may not ask. If they are able to 

formulate one or two or one or more 

programmes for the weaker sections, they 

would have 

'washed their hands, that would have served 

the purpose. I find Rs. 100 crores have been 

kept. It may be any 

'number of programmes, there is no restriction, 

there is no specification about the 

programmes that have to be, formulated for 

those who are in a positton to afford. 

They have said that Rs. 100 crores would be 
the amount that would be  available, and it 
could be raised to Rs. 500 crores and so on and 
so forth. I would ask a simple question; For 

porviding shelter, for providing houses of the 
order of 24.7 million units 

plus 16 million units which are likely  to be 

additional by the end of the-Seventh Five-

Year Plan, how are you going to meet this 

with your Rs. 500 crores? Therefore, you do 

not have the intention. If you are not able to 

do it by the end of the Seventh Five-Year 

Plan, we will be left with only ten years. How 

are you going to guarantee that in ten years 

time that number plus what would be added, 

millions of dwelling units which are required 

are going to be met by the year 2000 AD? 

Therefore, the Government should come 

forward and say, "Look, we thought we could 

provide shelter for all by 2000 AD. But now 

to our calculations it is not possible. Maybe, 

we will not be able to provide shelter for all." 

Let people decide by themselves. I think the 

Government should be honest to say such 

things. If they are not able to say that, it will 

be deceiving itself, deceiving the people and 

deceiving the nation. 

Now, one more thing. You look at the 

provision of directors. There are about 13 

directors apart from, I think the Chairman 

and the Managing Director. These are the 

directors. Can't you think in terms of one or 

two or more directors who directly 

represent the interests of the weaker 

sections? You have thought about all others, 

but not about them only because you are no 

interested in them. Otherwise, even in the 

case of Directors.those who represent the 

weaker sections you could have done 

something. 

If you look at the composition, there is 

undue emphasis given on the bureaucrats. I 

have nothing against bureaucrats, but in a 

programme of this nature, there are many 

others who could be more effective and who 

would contribute more. But because you are 

not able to get of the shackles of 

bureaucracy of this country, you are not 

able to do that. Unless that is done, the 

programmes will remain unimplemented. 

They will remain on paper not to be 

realised. Therefore, I would like to ask the 

Minister even at this stage if he would 
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an alternate housing programme for the weaker 

sections. If he says yes in his reply and agrees 

to come forward with an alternate programme 

for the weaker sections, which is feasible, 

which is understandable and which is meaning-

ful, then, of course, I would have no objections 

which to support it, but if he does not say so, I 

would only Bay, the Minister and his 

Government are not interested in doing 

anything for the shelterless. In such a case I 

have no alternative but to oppose thi-Bill. So, 

under this particular provi-son if you are going 

to come forward with a statement that you will 

be able to add an alternative programme, we 

will be able to support this Bill; otherwise we 

will be constrained to oppose it. 

SHRI RAMESHWAR THAKUR (Bihar); 

Sir, I rise to support the National Housing 

Bank Bill of 1987. There are so many welcome 

features in the Bill and the hon. Minister de-

serves our compliments. This Bill, though it 

has been brought rather late, has been brought 

in fulfilment of the assurance given by the 

Prime Minister in his Budget speech. I hope 

the basic object of the Bill is to enable it to 

operate as a principal agency to promote 

housing finance institutions both at the local 

and regional levels and to provide financial 

support to  such   institutions. 

But Wo have to see whether this Bill will be 

able to meet the needs of housing as 

contemplated in the speech of the hon. Prime 

Minister and also as contemplated in the 

Seventh Five-Year Plan. Everywhere housing 

is a basic need of human life next only to food 

and clothing. In our country in soite of the fact 

that a lot of development has taken place in ru-

ral and urban areas in the various spheres but. 

in the field of housing we have still acute 

shortage. Therefore, it is essential that 

necessary steps are taken to ensure that this 

basic need is as contpmolated in the Plan 

document, fulfilled. 

The Seventh Plan had made some specific 

mentions about this. Fundamental objectives 

of the Plan in regard to housing were to 

provide shelter and to raise the quality of life, 

particularly of the poorer sections of the 

population; to create conditions which are 

conducive to the achievement of the crucial 

objectives in terms of health, sanitation and 

education; to create substantial additional em-

ployment and disperse economic activity, to 

improve urban rural, and inter-personal 

equity by narrowing down the difference in 

standard of living. And the last is generating 

additional voluntary savings. 

Now, Sir, in view of these basic objectives 

of the Seventh Plan we will find that a lot 

needs to be done and non availability of 

dwelling units is very acute as has been 

mentioned by some hon. Members. Already we 

have a backlog of 21 million units in 1981. In 

1984-85 it rose to 24.7 million and it is 

estimated that in view of the rise of population 

between 1985 and 1990 our additional require-

ments will be of the order of 1R.2 million 

dwelling units. It means that a very massive 

effort is required to be done to fulfil this gap. 

The Plan envisaged is very radical and orienta-

tion of all policies, measures and steps should 

be taken. In this connection four major areps 

are there for radical changes. The first one is 

with regard to provision for finance on house 

construction on a largo sc-' ale. Now this 

Drovision of large scale as has been 

contemplated in' the Seventh Plan will not be 

met by making a provision of mere Rs. 100 

crores as the authorised and oaid-up capital of 

the bank though there is an enabing provision 

that the Central Government can raise it in 

consnlta-' tion with the Reserve Bank of In 

unto Rs. 500 crores. This will be very 

inadequate. Of course, it will help us to rpise 

through the deposits, bonds dehentures and 

foreign current loans. That is a matter which 

will deoend upon the tvoe of scheme that we 

have got. There has been    a 
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recent tendency that in various sectors of 

economy we intend to establish long term 

financial institutions to cater to the needs of 

the particular sector. This is in one way good 

because it is en act where specialised 

activities can be looked into. But the total 

investment able funds remain the same. The 

various corporations which are being formed 

will not he able to get adequate investment 

unless the investment terms are very lucrative. 

In this case I would like to explain later how 

the deposits are likely to be beneficial and 

v/hat conditions should have been there in the 

Bill 

Now, the second aspect of the matter is 

development of suitable land sites in urban 

and rural areas. This is a matter which involes 

a number of State Governments. So far as 

rural areas are concerned, we know that a 

number of schemes are going on including the 

Indira Gandhi Awas Scheme for the 

Scheduled Castes and Scheduled Tribes and 

other weaker sections of the community. But 

we know that we have not been able to reach 

the laudable goal that the scheme has 

envisaged. In the urban areas the Urban Land 

Ceiling Act has not been fully implemented 

and the result is that land has become vetv 

costly and the people of meagre means or 

middle class level are not getting land. Even 

the housing development colonies are not in a 

position to get sufficient land allotted to them 

which could in turn allot to the middle class 

and the lower income class group. 

Thirdly, the development and supply of low 
cost technology needs to be emohasised. This 
is verv im-portant because the cost of 
construction has gone up so much and the 
Iimits that we have got under various schemes 
are so low that even the limits prescribed by 

the LlC and HUDCC-seem to be lower in 
view of the rising costs of construction of 
various kinds of dwelling units. Therefore, 
this low 

cost technology    must be  developed 

throughly and the help and assistance of 

science and technology should be taken in this 

regard. 

Now, the last point relates to the Rent 

Control. This is also equally important though 

all these aspects are not expected to be 

covered in thi3 BUI. 

But there are related matters which are 

essential if we want to solve tins housing 

problem.   Why  do I  say the amount  is     

very  very   low?    In the Sixth Five Year Plan, 

we had public sector expenditure of about Rs. 

1,839 crores  and   public     enterprises    had 

spent about Rs. 275 crores on housing. Now,   

as far as  outlay  in  respect of the Sixth Plan 

and the Seventh Plan is concerned, the outlay 

in the Seventh Plan is much more than the 

outlay in the Sixth Plan. It was Rs. 1190.87 

crores which has been raised to Rs. 2178 crores 

in the Seventh Flan.  In Central sector, we had 

Rs. 300 crores outlay in the Sixth  Plan which  

has been reduced to Rs. 289.87 crores in the 

Seventh Plan, the total being Rs. 1490.87 

crores in the Sixth Plan  and Rs. 2458.21 crores 

in the Seventh Plan. In the case of private 

sector the expected   investment   in      housing  

was about  Rs.  18,000 crores  in the  Sixth 

Plan  and   it  is     expected  to be   Rs. 29,000 

crores in the case of the Seventh Plan. The 

question is: how are we going to do it beacuse 

unless the basic institutions like HUDCO, LlC 

and this Bank which is now being created, are 

in   a     position   to  provide     sufficient 

smounts.  it will not be posyible  In the  case  

of     HUDCO,   UP   to   March 1985, they had 

apnroved 3587 schemes and they had  

aooroved  an  outlay of Rs.   1662 crores out of 

which Rs.  992 crores were disbursed by them.  

Now this Rs.   100    crores,  I do not know, 

how much it will generate and therefore, my 

basic suggestion  is that this should have been     

raised  to Rs.  500 crores,  if not to Rs.  1,000  

crores because if a meaningful role has to be 

played, it is essential that the capital base 

should be sufficient and then it 
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[Shri Rameshwar Thakur] should be able to 

generate more deposits from the public and other 

sources and it should be in a position to private 

funds. One more thing before I come to the 

provisions of the Bill. I would like to know from 

the hon. Minister what are the schemes— as we 

have said, we are giving so much importance to 

the Plan document as well as the Budget speech 

of the hon. Prime Minister, what are the exact 

targets which we have fulfilled up to March 

1987 and what are the remaining targets which 

we would be able to fulfil by the end of the 

Plan? Secondly, what steps have been taken for 

self-help in nousing? This is very important 

because this is the one way where by giving 

positive incentives, we will he able to have more 

housing in our country. Secondly, pro-vision for 

house-sites for the rural people is essential 

because though we want to do it, house-sites 

have been a major problem in the rural area9 

particularly for the weaker sections, landless 

labourers and Scheduled Castes and Scheduled 

Tribes. Therefore, it is very essential that steps 

should he taken. Now I would like to know what 

are the limits that have been fixed for the 

economically weaker sections, the TUG and 

MTG schemes. They need to be revised in the 

light of the cost increase. 

Next, I would like to say that stimulus should 

be given to support the private housing. There 

must the some more positive fiscal incentives ra 

matters related to tax and as the hon. Member 

has suggested, we must give rebate hi Income 

tax and some other fiscal incentives if we want 

to increase housing In a big way. The next is 

about low housing cost techniques. We have 

said that it Is essential and in the case of cities, it 

is very essential that we must have more 

integrated development of the small and 

medium cities and the municipal laws must be 

regulated in a way that does not come in the way 

of growth of the building in the urban areas; the 

slum areas could be    developed, the rent 

control 

laws and the land use laws must be 

changed. Only then, we will be able to give 

a positive thrust to this pro gramme. Now, 

in this regard, I have a few suggestions to 

make. Before that I would like to make a 

few comments on the Bill itself. Now in the 

provisions of the Bill, there are a few 

important aspects which need te be 

considered. As far as directorship is 

concerned, we have got 13 directors I 

would suggest that if it is an All India body 

and it has to operate and help institutions on 

lacal and regional basis it should have some 

non-official directors. All the thirteen 

should not he official directors. There is an 

en abling provision in this respect and that 

is clause 6(b). It says: 

"three directors from amongst the 

exports in the field of housing, ar 

chitecture, engineering, sociology, 

finance, law, management and corpo rate 

planning or in any other field...." 

In this category, we can take persons who 

ere non-officials and experts in their fields. 

From our experience we know how normally 

such corporation* function. Therefore, my 

second poinf will be this To ensure the 

operational efficiency of the Bank, apart 

from the whole-time directors provided for , 

there should be a whole-time technical 

director and a whole-time financial 

•Wrector. Coming to clause 12 dealins with 

the meetings Of committee it is silent on the 

periodicity of the meetings. It should be held 

at lest onee a quarter. 

Hsuse 13 is very Important, ft peaks of 

occasions when a member of the Board or 

of a committee shall rot artlcinate in a 

meeting.-It is not snough. In the case of 

nationalised banks also there is a condition 

that a director or any of his family members 

or any firm or comr>any in which be is 

director, should not get any pe tuniary 

interest from the bank. Similarly it should 

bo clarified here also, Nobody who    

becomes a director of 



 

this bank, or any member of his family, or any 

firm or company in which he is a partner or 

director, should take any advantage, pecuniary 

advantage, from this bank. 

THE VICE CHAIRMAN (SHRI H. 

HANUMANTHAPPA): Please conclude now. 

SHRI RAMESHWAR THAKUR: I have a 

few more suggestions to make. According to 

clause 14 making of loans and advances or 

rendering any other form of financial assistance 

whatsoever to housing finance institutions and 

scheduled banks, will be a kind of business of 

the National Housing Bank. Why should it 

make loans and advances to scheduled banks? 

We can understand loans to institutions like co-

operative banks which are giving loans for 

housing purposes. But why should it be to 

scheduled banks? This should be clarified. 

Clause 15 deals with borrowings and 

acceptance of deposits by the National Housing 

Bank. It should be specified as to whom we 

have to borrow from and on what rates of In-

terest, and whether those amounts will be 

exemot from income-tax and wealth-tax. 

Otherwise there can be no meaningful deposits 

from the public. It should be clarified and made  

part of the scheme. 

There are certain other clauses to h» dealt with. 

But. as the time available is very short, I do not 

go into all of them. The lending system should 

be made functional and operational. There 

should not be any delay. Clause   40 (5)  reads 

as follows: 

The National Housing Bank shall furnish to the 

Reserve Bank within three months from the 

date on which the annual accounts of the 

National Housing Bank are closed and 

balanced, a copy of its balance sheet as on the 

close of the relevant year together with a cony 

of the profit and loss account for the year and a 

copy of the auditors' report and a report of the 

working of the 

National Housing Bank during that year." 

I think this may be rather difficult to do so 

within three months if it is to operate on an 

all-India basis. I think this time limit is on the 

lower side and it should be at least six 

months. This should be considered. Thers ate 

other aspects also on which rules and 

regulations should be made immediately 

because if it takes a long time, the purpose 

will be defeated. Therefore, my suggestion 

would be that all those aspects should also be 

considered and should not be delayed. I have 

only a few more suggestions.... (time-bell 

rings). 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Rameshwarji, you 
have already taken a long time. Please 
conclude  now. 

SHRI RAMESHWAR THAKUR: The 

financial institutions should provide funds 

adequately and in time. Giving half funds and 

not in time creates many problems. Then, low 

cost construction techniques should be deve-

loped, (time-bell rings). Private pro-motors 

should be given meaningful incentives. The 

Central Government should provide more 

funds in the remaining years of this Plan and 

delay should be avoided, (time bell rings) I 

am only quoting from the report, 97th report, 

of the Public Accounts Committee, 1986-87 

in regard to delay—the Committee points 

out— 

"The Delhi Development Authority under 

construction of 1296 dwelling units under 

Self-Financing Scheme, under three schemes 

consisting of 768.384 and 84 respectively. 

Construction was to be completed within a 

period of 12 months. Even after spending Rs. 

10 crores and 60 lakhs on construction, no 

dwelling Unit could be allotted until 

November. 1985. The abnormal delay in 

completing the construction work has been 

stated to be due to structural defects. 

inadequate foundationstone of dwelling units, 

which wee 
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[Shri Kameshwar Thakur] detected at a 

belated stage when the four storeyed 

structure had been constructed, lack of 

essential basic amenities like sewerage, 

water, electricity, etc. indicating total lack 

of planning and unjustifiable delay in the 

construction by the contractor...." 

(time bell rings) I have read this out only as an 

example of the delay taking place. Delay is 

the major factor for cost escalation, and other 

problems. Therefore, delay should not be 

there, costs should be reduced, there should be 

efficient monitoring of the projects and we 

must ensure that the schemes taken  up  are     

completpd within the 

time prescribed.     (Time bell rings). 

All right, I conclude. 
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SHRI P. N. SUKUL (Uttar Pradesh); Mr. 

Vice-Chairman, Sir, I am really very grateful 

to you for giving the this opportunity to speak 

on this important piece of legislation. I wel-

come the National Housing Bank Bill and 

whole-heartedly support the proposal. I 

welcome it more because it is being brought 

for consideration before the House during 

1987 which, as some of my friends have 

already said_ is the year dedicated to shelter 

or "Home for the Homeless." This is the 

United Nations Year of Shelter" and in this 

very year our Government has come up with a 

laudable proposal of setting up the National 

Housing Bank. I welcome it because it Is 

going to accelerate the pace of house 

construction in our country. As some of my 

friends said in his Budget speech this year, 

the Prime Minister himself had emphasised 

the need for stepping up housing projects. It is 

towards (ful filling) that need that this Bank if 

now proposed to be set up. This Bank is going 

to give loans, advances, tech nical and 

administrative assistant and guidelines to the 

Housing Finance Institutions in the country. 

Tha way it will definitely result in stepr ing 

up the house building projects in the country. 

The three barest minimum necess ties of 

all human beings are not kapada aur makan, 

i.e. food, ctothin and shelter. Now, it is a 

matter great satisfaction that in the field 

production of foodgrains we are » ready 

self-sufficient.    We    are    al 
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self-sufficient in the matter of clothing. It is 

only in this third aspect, i.e. housing 

facilities, that we are still lagging behind. As 

our hon. State Minister has already informed 

the Parliament in the other House the other 

day, by 1990 as many as 4 crore housing 

units will be required in our country. I was 

just talking to the Urban Development 

Minister. She told me that for every housing 

unit under the Indira Vikas Yojana, 10,000 

or more than 10,000 rupees are being given. 

It means that the average cost of a housing 

unit, one-room apartment, cannot be less 

than Rs. 10.000. If it cannot be less than 

10,000 for one unit, what will be the cost of 

4 crore units.   40  

 
Such a huge amount of money 

will be needed for meeting the requirements  

squarely  by   1990,   i.e. in 2-1|2 years.    If 

in 2-1 [2 years we are supposed to construct      

4    crore housing units, then a lot of funds 

are needed.    There are  Housing     Deve-

lopment Boards  in  almost    all     the States.   

HUDCO is there.   If you add up  all the   

capital  at  their  disposal, it does not come to 

more    than    Rs. 3.000 crores.    We are 

3spending Rs. 3000 crores per year—not 

more than that, maybe less than that—on 

housing projects. We are supposed to con-

struct 4 crore housing units in 2-112 years.   

It is  impossible     becaue    it means  that  

every  year   we     should construct    1.6  

crore    houing     units. Then  only we will 

be able to meet the demand that will be there    

after 2-1|2   yews  in  1990.    If the cost   is 

Els.  10.000 crores then for constructing 1.6 

crores units every year,    we beed   Rs .  16 

000  crores.      Instead   of Rs.   16.000   

crores,   we   are   spending only Rs. 3.000 

crores which means 18 per cent or 19 per 

cent or at the most !0 per cent.    And 80 per 

cent   will emain to be done.   It means that 

we ire not  going to meet that reauire-nent.     

My    friend,     Mr.     Ashwani tumar was 

saving that our Governmnt is committed that 

by the turn  the century, it will be able to 

pro- 

vide houses to all Very humbly I want to 

correct him that our Goa-enunent has 

never claimed to do this. Yes, it has said, 

health for all. But 'houses for all' is 

something which our Government has not 

committed yet. It wants to consruct more 

houses, it wants to create the infras-

tructure for that. But don't be under this 

impression that by the year 2,000 we will 

be able to provide one house to each 

family. That is well-nigh impossible. 

Now, Sir, as regards this Bill, my sug-

gestion is that this Bank should also 

directly construct houses for the people.   It 

aims at financing the institutions,   lt must 

also directly construct houses because  it ts  

going to     give guidelines to the States.    

It is    also going to have    supervision.    

So,    if possible,  it    should    also     

construct houses directly for the people in  

all parts of the country.     And   as   my 

friend was just saying from the other side, 

it should also finance the housing co-

operative  societies, not     only the housing 

finance institutions    but also the   co-

operative  societies.       It should finance 

the State Housing Development Boards 

also because    they also give funds.   If you 

ore going to provide funds for    the    

purpose    of house construction, then the 

Bank can very well give this assistance to 

the existing State Housing   Development 

Boards  also.    Sir, even though     the      

Bill at present contemplates only the     

headquarters at Bombay, in my humble 

opinion, there should be a branch of the 

Bank in each State because it is  going to 

provide    guidelines    and necessary  

assistance to  each    State. How can you 

provide this from Bombay    You cannot.    

So. there     must be oroner co-ordination.      

Therefore, there should bo one branch  of    

the Bank  in,   each State.  So Iong as    we 

cannot have one branch in each State, at  

least  there  should  be  5 regional branches 

in the    east     west    north, south   and  

centre.     There  should  he at  least   5 

regional  branches      That will  facilitate  

co-operation and     coordination with  the 

States  and     the Central Government also. 



 

[THE VICE-CHAIRMAN, (SHRI 
JAGESH DESAI),in the Chair.] 

Sir, it is mentioned in the Bill that 

there can be a maximum of 15 Direc 

tors including the Chairman. If the 

Chairman and the Managing Director 

is one and the same person, then 

there will be 14 Directors. In this 

connection, Sir, it is said that the 

Chairman's term will be for 5 years, 

but the term of office of certain other 

members will be three years. This 

is unjust and improper. The term 

of all the Directors should be for 5 

years except in the case of Govern 

ment nominees. Suppose a man is 

transferred or posted elsewhere; 

then, of course, a substitute has to 

be apnointed. But otherwise the term 

should be 5 years for all. As regards 

the number of Directors from 

amongst the officials of the State 

Government, this number is much 

less than what is required to be 

there. We have so many States. I 

suggest that at least 10 members 

should be there from ten major 

States instead of two. The Govern 

ment of India is having three Direc 

tors.........  

AN HON. MEMBER: Yon want 25    

Directors?  

SHRI P. N. SUKUL; Of course. What is 

wrong? You are going to have an Executive 

Committee. If you are going to have only 

fourteen or fifteen directors what is the need 

for an Executive Commitee? An Executive 

Committee needs to be there only if the 

number of directors is much more, say, 25 or 

30. Then, you can have an Executive 

Committee of five or ten members. This will 

look after the day-to-day affairs. Otherwise, if 

the actual number of directors is going to be 

less, you do not need to have any Executive 

Committee at all and the Board itself can act 

as the Executive Committee. 

Then clause 7(4)  says: "Notwithstanding 

anything contained in sub-sections    (1)    

and (3), the Central Government, in 

consultation with the Reserve Bank shall 
have the right to terminate the term of 
office of the Chairman or, as the case 

may be, the Managing Director, at any 
time before the expiry of the term 
specified under sub-section (1) 

I do not know why this provision has been 

made here because in clause 8, you have 

already laid down the disqualifications. The 

criteria have been laid down under which a 

person can be disqualified. When the dis-

qualifications have already been enumerated, 

I do not know why this provision has been 

made. I would request the hon. Minister to 

kindly look into this aspect also. 

Clause 9(1) (b) says that if a director is absent 

without leave of the Board for three or more 

consecutive meetings thereof, his seat shall 

thereupon become vacant. Well it can be 

there; it may be there. But we should also 

take into account cases of indisposition. A 

director may be indisposed and he may not be 

able to attend the meetings. If you come to 

know that he was really indisposed, this can 

be waived in his case. Clause  11(2)   says: 

"The Chairman, or, if for any reason he is 

unable to attend a meeting of the Board, the 

Managing Director or, in the event of both 

the Chairman and the Managing Director 

being unable to attend a meeting, any other 

dierctor nominated bv the Chairman in this 

behalf and in the absence of such 

nomination any director elected by the 

directors plresent from among themselves 

at the meeting, shall preside at the  

meeting." 

Why should he be nominated by the 
Chairman Why should there be nomination 
by the Chairman? The general rule is that if 
the Chairman or the Managing Director is not 
present, those present can elect a director 

from among themselves as the Chairman for 
the meeting.   This pro 
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[Shri P. N. Sukul] vision is already there in 

this clause. Why should there be nomination by 

the Chairman? Why should he say that such 

and such person will preside in his absence? 

This is not proper. This is not in the larger 

interest of the Bank and this would create 

heart-burning  and  things  like  that. 

As I said, the Executive Committee as 

contemplated in clause 12 becomes redundant 

if the number of directors is kept as such. The 

number should be more. This can be done only 

by including more representatives of the State 

Government because the actual work will be 

done in the States. The States will be directly 

involved. Therefore, a larger representation 

needs to be given to the States in the Bank. 

I would also like to suggest that as regards 

houses to be constructed by various agencies, it 

must be ensured that each needy family gets a 

house before a person is allowed to have three, 

four, five or ten houses; one in Delhi, one in 

Calcutta, one in Lucknow etc. Some 

mechanism should be evolved to eusure that 

each person, each needy family, gets one house 

before a person is allowed more than one 

house, half a dozen OT a dozen houses. 

In the end, before I wind up, I would like to 

place on record my endorsement of the views 

expressed by our hon. friend, Shrimati Pratibha 

Singh. When she spoke she talked about the 

Rent Control (Amendment) Bill Ten days, or, 

may be, two weeks ago. she told me that the 

Prime Minister nad himself told her that the 

Rent Control (Amendment) Bill would come 

up before Parliament. But now it is not going 

to come up. Yesterday there was a meeting of 

the Consultative Committee of that Ministry 

and there the people have been told that it is 

not coming. Why? It is very much needed 

(Interruptions). I am not a member of that 

Consultative Committee, that is why I am 

discussing. 

THE VICE-CHAIRMAN (SHRI 

JAGESH DESAI): Do not refer to the 

Consultative Committees meeting. 

SHRI P. N. SUKUL: We are all Members 

of Parliament. We know what is happening 

in this or that committee. We are supposed 

to know such developments. 

This is indeed bad. The Bill needs revision. 

As she was saying, there are government 

officers or officials who have got loans and 

constructed their houses and to repay those 

loans they have given those houses on rent for 

some time. When they retire they need those 

hou:es for themselves, but they are not in a 

position to get back those houses because those 

who are living there are not willing to leave. 

They will neither construct their own houses, 

nor leave the houses of poor officers, middie 

class people, who need their own houses badly. 

Therefore, the change is needed beyond the rent 

of Rs. 3000 per month Up to that no change is 

needed. Do you think, for those who are paying 

Rs. 3000 or more by way of rent per month, it 

will be difficult to afford another house any-

where in Delhi? They can very well afford. So, 

this Delhi Rent Control (Amendment) Bill must 

be brough' before the Parliament for considera-

tion. I am sorry to say that there are certain 

vested interests who, despite the willingness of 

the Prime Minister, are trying to stall this Bill 

and they are not allowing it to come before the 

Parliament. It it in the best in- terest of the 

people of Delhi and the Government that this 

Delhi Rent Control (Amendment) Bill comes 

before us for passing. 

With these words  endorse and fully 
support this Bill. 

SHRI P. BABUL REDDY (Andhra 

Pradesh): Thank you for giving me this 

opportunity. This Bill to constitute a 

National Housing Bank in the International 

year of shelter' is certainly a matter to be 

welcomed Sir, today the shortage of    

dwelling 
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units in this country is really staggering.   

Beyond dispute shelter is one of the basic    

needs next to food    and clothes.   The Minister 

of Urban Development herself stated recently    

that the shortage of the dwelling units in this  

country is of  the order of     30 million.    

Unofficial estimate made by a group of 

intellectuals shows that it is actually 105 

million dwelling units. Even if we go by the 

statement of the hon. Minister that we are short 

of 30 million dwelling units, how can we 

achieve   the avowed object of having of 

housing plan that by the end    of 2000 A.D. 

nobody would be without a shelter?    We have 

resolved that    no man without a shelter shall 

enter into the 21st century.   That is   the 

resoive. (Interruptions).   Now let us look into 

the present position.    We started    37 years 

back with our Constitution aiming at a 

socialistic pattern of society. We are going to 

celebrate 40th year of Independence and  it is 

after   37 years of our Constitution.    Today we 

have 37 per cent of the    population under the 

poverty line.    That is why I started with 37th 

year of our Constitution.     Egalitarian  society  

is  our contemplation.    But today after     40 

years of Independence,  what is    the position?    

All are equal in the eyes of law, no doubt, but 

one is .living in a palace  or in a flat costing Rs.  

1.5 crore in Malabar Hills.    This is    no 

exaggeration.    There are flats which are worth 

more than Rs.  1.5    crore. One is living there.   

One has his home in a drainage pipe at the 

same place in Bombay.    About 45 per cent    

of the people in Bombay city, out of one crore, 

live in slums   And five lakhs of people  are  on 

the  foot-paths.     This is the egalitarian    

society we    have achieved after 40 years of   

Independence!    One is in a palace; another is 

in a drainage pipe; another is in    a slum;  and 

the fourth  one is on the pavement under the 

canopy of     the sky! 

The position of those in the rural India is 

still worse. Eighty per cent of the peope live 

in rural India. In Bombay city, 90 per cent of 

the textile 

workers, who are some lakhs in number, leave 

their families in the villages and live a forced 

life of a bachelor— about 21 people in the 

same room. They have not only to go to bath 

room in the queue but also have to sleep by 

turn. One man sleeps for four hours between 8 

and 12; another, man can sleep between 12 

and 4 in the same room. This is the position. I 

had the good fortune to see a picture about 20 

years back which won a Russian award. A 

man comes across a purse lost by a rich man. 

And he goes to deliver the purse to that man. 

This poorman is living in a room where there 

are 21 persons and he goes to deliver the 

purse to a man who is alone in 21 rooms. So 

there are 21 persons in one room and there is 

another man living fin 21 rooms alone. 

This is the position, T am not saying that 

people do not know about it. But we must be 

conscious of this. Any amount of effort to 

boost up housing activity is certainly a very 

welcome step. 

Now I would like to make a few suggestions 
how this should be implemented.    Now the 

object    of    this National Housing Bank is to 
promote, support, strengthen and aid the hous-
ing financing institutions and also to advise  
the  State  Governments     and the Central 
Goverment, local    bodies on the housing 
policies.    That seems t0 be the object.   What I 

would like to say is, it is no use saying that for 
these poor people we will lend money at the 
high rate of interest of 12 per cent,  14 per cent    
or     18 per cent. Whatever be the 
administrative    expenses the Government 
should   bear. Just like in Karnataka, the ryots 

are given loan at 7 per cent.    At  7 per cent 
the Reserve Bank of India makes the loan  
available  and  the  Government  itself bears 
the    administrative charges of 5 per cent.    
The    farmer has to nay only 7 per cent    
interest which  the Reserve Bank  of India is 

charging.    That  is  whit  the  Karnataka 
Government is doinig    In somewhat similar 
way, we know that the 
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Central Government is giving Rs. 1800 crores 

as subsidy for fertilisers, Rs. 1500 crore for 

food. Like that for housing also the Central 

Government should do it, because this is an 

equally important thing. It is no less important 

thing. They should subsidise the balance of 

interest. The administrative charges they 

should not pass on to the poor. At any rate, I 

would like to plead for those who want to 

build a house with less than 500 sq. metres... 

THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): You mean square feet. 

SHRI P. BABUL REDDY: I am sorry, Sir, 

60. sq. metres, or 500 sq. feet. I thank you for 

the correction. Sir, I thank you for the 

correction. It should be 500 square feet and the 

loan should not carry more than seven per cent 

of interest. For those who want t0 build 

luxurious houses, you should not give a loan at 

all. For any person who wants to build a house 

in an area more than 100 square metres, a loan 

should not be made available. If one wants to 

build a luxurious house, let him build it, but no 

loan should be given for the purpose. 

What is happening now is that everybody in 
this country thinks that wherever he is 
working, that place is his own. If it is a 
railway employee, even if he is a Gateman, he 

•thinks the trains are his and that he should 
travel by first class. I do not know whether it 
has come to your notice, but a senior Gateman 
in the railways can travel by first class. I don't 
grudge it provided others also can rto so. 
Persons who are working in the banks think 

that the money there is theirs. They get a loan 
of one lakh or one and a half lakh rupees for 
building houses at seven per cent interest, and 
in ten years whatever a bank employees pays 
goes towards renavmont of the nnncioal and 
not the Interest.    But others do not    get 

this kind of a benefit. So, simply because a 

man is working in a bank he thinks it is his 

money whereas actually it is the depositors' 

money. My point is that a poor man—wher-

ever he works does not matter— should get 

this benefit. If there is a poor man, wherever 

he is working; —he may be working in the 

railways, in a nationalized bank, in the 

public sector or private sector or whatever it 

is—let him get it. If he wants to construct a 

house within 500 square feet, he should get 

a loan at seven per cent interest. People who 

want to construct houses in an area between 

501 and 1,000 square feet should be charged 

interest at 12 per cent for the loans they get. 

Above this level no loan should be made 

available. Beyond this level if somebody 

wants to construct a house, let him go on his 

own steam. So, this is one of my 

suggestions. 

After  all,   the   Government     must be an 

ideal employer.    Therefore, ail Government  

employees  and   all public sector employees 

should be given      accommodation    on   a   

war    footing. More   houses  should  be    

built.    But what    is    happening     now?      

Even highly-placed officers in the   Subordi-

nate Judiciary are transferred    from place to 

place from  time to     time. Officers like 

Subordinate Judges  and District  Munsifs  do 

not  get    proper accommodation.    So. what  

they    are going to do now in Andhra 

Pradesh is that year after year such officers-

will be provided with  houses within the court 

campus itself So that they do not have to 

travel in the    same buses along with the 

criminals   whom they try and convict and so 

that they can  stay   and  live  there  decently 

Another suggestion I would like to make 
is that private industrial units must be 
compelled to provide dwelling units for 
their employees. They may say, where is 

the money? Through a refinancing system 
the National Housing Bank can advance the 
money and recover it from the industry 
itself. So, they should instist on that. 
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Then, incentives must be given under the 

Income-tax Act, Wealth Tax Act and Gift Tax 

Act. For example, in the United States, many 

of our people who go there purchase their 

own houses for the simple reason they are 

given a lot of incentives if they purchase their 

own houses. They pay by instalments through 

the bank and when they pay the instalments 

they get very good relief in their income tax. 

The result is that building activity in America 

has gone up by leaps and bounds in the last 

ten years. Because so many incentives are 

given to people purchasing their own houses, 

there is so much demand for owning houses 

and naturally it boosts the building activity. 

Therefore, these taxation laws should be 

suitably amended. 

Another suggestion of mine is with regard 

to the Urban Land Ceiling and Regulation 

Act. I describe it, without any fear, as an anti-

people Act. This Act has ruined urban house 

building. In urban areas this Act has boosted 

the prices of land like anything. From 1976 

till now, within these 12 years, the prices of 

urban land, even of lands five miles away 

from the urban boundary, have gone up by 10 

to 20 times. In some places the price has gone 

up Dy a hundred times. I know of a case in 

Hyderabad where it has gone up by a thou-

sand times. This happened after this particular 

Act came into force. J tell you, Sir, in 

Hyderabad, there are hundreds and thousands 

of acres of urban land within the city. In 

Begumpet each compound has 50 acres of 

land. The Government cannot take them over 

because of litigation. The prices are going up. 

At the time when the Urban Land Ceiling Act 

came, the price of land in Begumpet was 

about Rs. 20 Rs. 15 per sq. yard. Now it is Rs. 

1,000. Nobody can sell now. Nobody can 

purchase now. This Act was brought at that 

time as a vote-catcher. It is just like the land 

ceiling Act which has come and has been put 

into the cold storage. This has been brought 

as  a vote-catcher.    With    the    then 

Minister who had brought forward that Act, I 

had an occasion to discuss. The poor man 

was himself not aware of the provisions of 

the Act. 

This Act, now it has been realised, has 

done more harm. Without any fear of 

contradiction, I may say on the floor of this 

House that this Act has done more harm and 

damage to the very cause for which it was 

brought in these 12 years. It has not advanced 

the purpose at all. This Act must be scrapped 

and then, some provisions should be made. If 

a person is building a tenement on not more 

than 200 sq. ft., 300 sq. ft., 400 sq. ft., then, 

he must be freely allowed to build. 

Finally, I would say, this National Housing 

Bank has got the power to borrow money. Of 

course, it has been tried also. I am once again 

repeating. There is a big menace of black 

money in this country. Just like the rural 

bonds etc. if anybody lends at 7 Per cent to 

this Bank for five years and cannot withdraw, 

he should not be questioned. At least the 

money is now coming out for a good purpose. 

Not that I condone them, not that I encourage 

them, but when there is an evil, you must find 

a remedy. It is in that spirit that I am saying, 

not in admiration of them or to provide relief 

to those people who have been economic 

offenders, not that. If we are going to get out 

of these Rs. 40 000 crores, Rs. 15,000 crores 

or Rs. 10.000 crores as funds for this National 

Housing Bank, it should serve a very good 

purpose. This is my last sugeesetion  ,Sir. 

Thank you once again. 
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SHRI   VEERSHETTY   MOGLAPPA 

KUSHNOOR  (Karnataka):   Mr. Vice-

Chairman, the previous speakers have stressed  

that      there  is  a  shortage      of dwelling   

units  in the  country.    According to a study 

made around   the world  by the International     

Labour Organisation, one out of every    four 

persons in the world lives in extremely poor 

housing or no housing at all.    Hundreds of 

millions of people who have no shelter, who 

work ever so much, are forced to live on   pave-

ments, roads and bridges.    This is so not only 

in our country but the world over. Therefore, 

keeping this in view our   Government  has    

brought    this Bill to see that every person gets 

a house, not in one year but in a phased 

programme.    In the year  1971 when the 

Banking    Commission    was    appointed,  a 

study group of the Commission    recommended    

that     there must be a separate bank for advanc-

ing loans to the housing sector. Not only that. In 

1978 R.  S.  Saha Working Group  also 

suggested      that      there should be a separate 

bank or HUDCO must be converted into a tank. 

After that the Seventh    Five    Year    Plan 

document has    also    rightly stressed the need 

for a radical orientation of all polcies      relating  

to housing.      The most  important  among 

them,     apart from providing funds for housing 

on a large   scale,   are   developing   guit-able 

land  sites  in  the  urban   areas, providing 

house sites  in    the    rural areas, developing 

and applying   low-cost technology in house 

construction, j    and modifying the policy 

relating to the Rent    Control    Act.    This    

was stated by the Seventh Plan document also 

and all these things have    been mentioned. It 

was after going through the UN Declaration that  

this     year, 1987, was declared as the Year    of 

Shelter for the Homeless" and    our 

 

 



 

  [Shri Veershetty Moglappa Kushnoor] Prime 

Minister had rightly taken this step, this bold 

step, in the course of his Budget speech in 

which he said that a National Housing Bank 

would be established and, on the basis of 

that, I think, a Committee was appointed 

under the chairmanship of the Deputy 

Governor of the Reserve Bank of India, 

known as the Rangarajan Committee. A 1 

those recom-mendationsi which have been 

made in that Report have now, been incorpo-

rated in this Bill. The Bill that has been 

presented before us is largely due to the 

recommendations of the Rangarajan 

Committee. 

Sir, according to a survey by the National 

Buildings Organization, in 1985, we were 

having 124.9 million houses, in the country. 

The Urban Development Minister has stated 

in the Rajya Sabha on the 13th November 

1987 that at the end of the present century we 

will require 39.1 million more houses. Now, 

the problem is how to build these houses. 

Simply by talking alone you cannot solve the 

problem. Only to see that we start 

somewhere, this Bill has been brought 

forward and this Bank is being established. 

Mr.  Vice-Chairman, Sir, you spoke . about 
the need for this Bank. I would also like to give 
some reasons as to why it is necessary to 
establish this Bank.      We      have  solved   the      
food problem as some honourable Member 

mentioned Just now.    Everybody was 
wondering as to how    India    would solve its 
food problem when it   was having      drought      
and  floods      almost every  year.     Well,   we  
have   solved the food problem.   At the same 
time, we have solved the clothing problem also.    

We have solved the industrial problem also,  the  
problem  of industrialization.    We rank tenth    
among ' the   industrialised      nations    of    the 
world.    How, have   all    these    come about?    
It is mainly because we had established       
several       financing      institutions  for  

establishing     industries. 

For insfehce, there is the Industrial 

Development Bank of India which is catering 

to the needs of the industries. There is the 

Industrial Finance Corporation. Even with 

regard to agriculture, from 1952 onwards, the 

Agricultural Credit Department was under the 

Reserve Bank of India which wag for financing 

agriculture. At the same time, for long-term 

loans, the Agricultural Refinance Corporation 

was there which has now been merged with the 

NABARD. This is how we have solved all 

these problems and it has been possible only 

because these financial institutions were there. 

If these institutions were not there, I am afraid, 

we would not have started any industry and we 

would not have achieved self-sufficiency in 

food and so on. So, in order to solve the 

problem of housing, this Bank is very essential. 

Now, Sir, some honourable Member said that 

the capital is only Rs. 100 crores. I think they 

are mistaken. In fact, there are many 

provisions. This is a foolproof Bill and ther is 

no need for any change to be made in it now. 

This is only the seed capital and a provision has 

been made to the effect that it can borrow 

money, can float bonds and can issue 

debentures. These powers have been given to 

the Bank. You can enter the money market. 

There is no restriction on the amount also. 

Another important feature is that the 

Government of India stands guarantee for all 

these debentures and bonds, even for the princi-

pal and the interest. So. where is the need to say 

that it should be increased to Rs. 500 crores? It 

is only the seed canital and this can go beyond 

Rs. 500 crores also whenever it is ne-cessary. 

This seed capital is just like the margin money 

that we give. I think this is sufficient and I do 

not think that there is any need to change it 

now. 

Coming to the Bill as such, Sir, I would like 

to draw the attention of the honourable 

Minister to clause 3, sub-clause  (4). 
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lt says; 

"The National Housing Bank may 

establish offices, branches or agencies at 

any place in India, and with the previous 

approval of the Reserve Bank at any place 

outside India." 

I can understanding about opening of 

branches all over India but I do not 

understand; why outside India. Are you going 

to give finance outside India also? Our duty, 

our business, is to finance housing. You do 

not have so much finances to advance loans 

outside lndia. I have got all the Bills here. I 

have the National Bank for Agriculture and 

rural development Bill, 1981. There also 

similar provision is there: outside India. I am 

unable to understand why this provision is 

necessary. 

Sir, another provision which I am going to 

bring to the notice of this House is about the 

appointment of Directors. I am seeing the 

tendency of the bureaucrats who are drafting 

these Bills. They do not want any public men 

in these institutions. There is a vast difference. 

Here is the Industrial Development Bank Bill, 

1964.     I will quote only one sentence: 

"The Board    shall consist of the 

following, namely     I do not want 

to read out all, but this is what (c) says: 

"Not more than 20 Directors nominated 

by the Central Government and not more 

than five Directors of the financial 

institutions." 

They have ther financing institutions 

in States and other places also. Their 

nominee is to be on the Board, be 

cause most of these institutions which 

are taking loans will have to express 

their problems, in the meeting. If they 

are not there, how will their views be 

taken into consideration, how will 

their      problems be      solved?       So 

how cleverly they have done it. I wanted to 

show this here. It is stated: 

"three directors who shall be persons 

with   experience   in    the 

working of institutions involved in 

providing funds for housing or engaged in 

housing development;" 

In the case of the Industrial Development 

Bank, on the other, hand, categorically they 

have stated: 

"not more than six Directors from the 

State Bank, nationalised banks and the 

State financial corporations.". 

Here in the case of this Act what they have 

done is they say he must have experience. 

Why do they want any retired man? They 

want to take that one. I have great experience 

about that also. In the case of NABARD 

similar provision is there. There they have 

taken the Directors from the cooperatives. 

My submission is that what they should have 

done is that they should have specifically 

stated that persons who are in iState financial 

institutions must be represented in this Board. 

That should have been done 

One of my friends suggested that one 

person from the Lok Sabha and one from the 

Rajya Sabna must be there. It is a social 

legislation. Such representation is essential in 

the Board. 

Sir, the aim of the Bill is laudable. This 

Bank is also undertaking research and survey 

of the construction techniques and other 

studies relating, to or connected with shelter, 

housing and home settlement. My friends 

were expressing some doubts. The Bill has 

given all sorts of powers to the Housing 

Banks. I have already stated that this Bank has 

been given the power to issue and sell bonds 

and debentures with or without the guarantee 

of the Central Government. All these powers 

have been given. Therefore, my .submission is 

with regard to the Board of Directors only. 

While establishing the branches, it should be 

ensured that each State gets one branch. At the 

same time, we will have to create the infra-

structure. We must have financial institutions 

or housing    societies 
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even at the Taluka level. At the district and 

State levels we should have these institutions 

so that they can get finances from these 

National Housing Banks. With these words, I 

whole-heartedly support the Bill. 
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THE VICE-CHAIRMAN (Shri Jag-esh 

Desai); Mr. Bir Bhadra Pratap Singh. Five to 

seven minutes please. 

SHRI BIR BHADRA PRATAP SINGH 

(Uttar Pradesh): Mr. Vice-Chairman, Sir, this 

is too much injustice towards me. I protest 

against it and while supporting the Bill, as a 

protest, I am not going to speak. 

THE VICE-CHAIRMAN (Shri Jagesh 
Desai); I have never said that you should not 
speak. 

SHRI  BIR   BHADRA        PRATAP 
SINGH:  This is too much. 

SHRI      NIRMAL      CHATTERJEE 

(West Bengl): Sir, Mr. Poojnri is piloting the 

other Bill also. Therefore, he can give his 

reply tomorrow as well, This can be 

arranged. Why should you curtail the time 

for speeches? This is an important subject. 

The Minister, I think, will agree to reply 

tomorrow. 

THE       VICE-CHAIRMAN        (Shri 

Jagesh  Desai):    This    Bill    was  allottedl   

four hours.      We  have exceeded    it by  half-

an-hour. 

SHRI CHATURANAN MISHRA : This 

is an important subject which cannot be 

debated in just four hours. There are two 

aspects in this. One is housing and the other 

the Bank. 

THE VICE-CHAIRMAN (Shri Jagesh 

Desai): If the House so desires  he  can  reply 

tomorrow. 

SHRI        BIR      BHADRA     PRATAP 

SINGH; Sir, under pressure of time, I do not 

want to speak. I will sit down. 

THE VICE-CHAIRMAN (Shri Jagesh 

Desai): Today there is a Half-an-Hour 

Discussion at 6.00. Othrwise, there is no 

question. Yes, you can speak. 

SHRI     BIR     BHADRA PRATAP 

SINGH: Also I was superceded by two 

persons, so I wanted to protest 

Now from the speeches that were made 

from both the sides. I could gather that we are 

very very conscious about having a national 

housing policy, but the Bill does not mention 

about the national housing policy at all. It is 

only one step ahead, that is, providing a bank-

ing institution to deal with the national 

housing policy. Then, somebody said that it is 

a foolproof banking law but I do not agree 

with that. I can find out many lacunae because 

1 am a lawyer by profession, but there are cer-

tain good things and I thank the Minister for 

the reason that at least he has made an attempt 

to make available fi.iances to build houses in 

the country, aparf from what the banking 

institutions like the LIC and other institutions 

were giving. Therefore, I support the Bill and 

I compliment him for this. 

Now while formulating the banking law. he 

has given a frame tha! there shall be an apex 

body, there shall be a regional body, there 

shall be a local body and this he is having in 

mind quite a comprehensive frame of the 

banking system for the purpose. Along with 

that, why could be not decide two things, the 

priorities and the mode of using those funds. 

If you are not cautious about providing 

priorities and mode of utilisation, two things 

are liable to take place. For instance, Urban 

Development Ministry, through the DDA. is 

constructing flats.      How  many facilities 
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DDA have? they get advances. Even fully 

paid advances are there for years, yet people 

are not getting) their houses. They acquire 

land under various laws. Therefore, they get 

land cheaper. There are so many other com-

mercial activities with them. All these 

facilities are available with them, yet they are 

in losses. The biggest experiment that we 

have made in respect of housing in this 

country in the form of a Government agency 

is through DDA, yet the DDA is always 

running in losses as compared to private 

persons. who have little land, the price of land 

for them is very high, the price of 

construction for them is very high. So, while 

drafting this financial Bill the hon, Minister 

should jave at least decided about the 

priorities, that is the need of the hour. 

Turning to the other thing, 1 want to 

caution him. There seems to be too much 

urbanisation in our thinking. From the 

speeches that were made I could gather that 

the finances provided by this bank would be 

dealing with cities because people are 

migrating from villages to cities. But T am 

happy to see a provision in clause 27 of this 

Bill. I am complimenting you, Mr. Minister. 

Somebody rightly said that housing is a State 

jurisdiction and also clause 27 of the Bill 

fays; 

The National Housing Bank may 

provide advisory services to the Central 

and State Governments, local authorities 

and other agencies connected with 

housing, in respect of— 

(a) formulation of overall policies 

aimed at promoting the growth of 

housing and housing finances institu-

tions; 

(b) legislation relating to matters 

having a bearing on shelter, housing and 

human settlement." 

So under the Bill you have confined your 
activity to only one thing; that you will 
render advice with regard to shelter, housing 
and human settlement, and growth of housing 
and housing finance institutions will also 

follow in the cities. 

So the principle that it is the primary 

responsility of State has been recognised 

under section 27. If you are having in mind 

only a banking institution, then why such 

representation is given under section 6(b)? I 

find under section 6(b) you have taken in the 

Board of Directors three directors who are 

experts in the field of housing. If the Bill is to 

be confined only to financial functioning 

alone, then under section 6(b) why should not 

only persons who are experts in guiding 

financial matters alone be put there? Why 

have you taken the architect, engineers, 

sociologist, expert in law, management and 

corporate planning and other such persons in 

this regard? I do not think the jurisdiction of 

these persont is to deal with financial 

institutions. Therefore, what I want to say is 

that you are having in mind some structure, 

some idea to have the opinion of various 'peo-

ple from various activities who are nearer to 

this field. If you are having this in mind, why 

should you not decide the priorities? 

[The Vice-Chairman (Shri Mostafa Bin 

Quasem)  in the Chair] 

Now the various speakers have suggested 

why first proirity should not be given by the 

Bank to weaker section! of society by 

providing housing to them, whether they live 

in cities, whether they are labourers or 

whether they live in rural areas. Now you 

could have also decided the priority that rural 

and semi-rural areas will also be covered and 

they will be given priority. Now industrial 

workers should be another priority. Then 

come the cooperatives. I must warn that the 

cooperatives' business in housing has grown 

enormously in this country, but they are 

exploiting the situation to the worst. If we do 

not distinguish between genuine cooperatives 

and fake cooperatives, then the situation will 

worsen further and the resources of this Bank 

will be exploited. 

There could be another priority: those 

whose houses are devastated by floods or 

other natural calamities. They could be given 

preference in providing money  from these  

banks.      T hope you 
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will think of it. Though it is a banking law, 

there is no harm in deciding the priorities and 

propounding these as guidelines. Even though 

they have to give advice to the State 

Governments and even though they have to 

deal with housing on their own, since you will 

be providing the money, there is no reason 

why these guidelines should not be provided. 

Now I want to give certain warnings. As 

many speakers have said, your funding and 

financing should not become a means for 

creating luxury houses. I do not know how 

you will be able to take that precaution under 

the Act, because if the banks are exploited by 

the capitalist class in this country, the entire 

private industry will the built up with the help 

6f bank financing and institutional financing. 

With only 4 or 5 or 7 per cent share, they 

become owners of the industry and they are 

not interested to pay any tax to the State 

exchequer. So, kind-ly take that precaution. 

You should have provided some adequate 

protection so that the capitalists and others 

who are interested in building luxury houses 

may riot be able to exploit this Bank for such 

purposes. Somebody has already said about 

this;      I thank him for that.     So, 

that guideline should be there. 

 

Now I want to say about protection against 

greedy builders. Your DDA is suffering losses 

but the builders in this country are growing by 

leaps and bounds, f know of people who had 

nothing but, since they became builders, 

became multi-millionaires in this country 

within these five or ten years. So, how will 

you be able to safeguard the resources of the 

Bank from being exploited by these greedy 

people? 

Here, on the Board of Directors, apart from 

experts in banking, there is no representation 

for people from the cooperative sector and the 

weaker sections. Why are you not providing 

for workers' representation and why are you 

not providing for representation of the middle 

class because it is mostly the urban middle 

class which needs this Bank's help? And why 

have you at all excluded pub-.     

representatives?      You could      have 

given a guideline that the Board of Directors 

would consist of some MLAs and one or two 
MPs. 

Sir, while supporting this Bill I want to 

submit that there are some lacunae. Here, one 

legal lacuna I would like to point out to you. 

Take clause 36. What is the necessity for this 

alJ-perva-sive provision now? Clause 36 says 

"The provisions of this Chapter shall 

have effect notwithstanding anything in-

consistent therewith contained in any other 

law for the time being in force or any 

instrument having effect by virtue of any 

such law." 

Why have you such an all-pervasive law 

here? Which law do you think will be 

inconsistent with the provisions ot" this 

Chapter? I have found three clauses in this 

Bill where such an all-pervasive pro-vires or 

judicial scrutiny? [ have not protect the law 

from being found ultra vires omr judicial 

scrutiny? I have not been able to understand 

it. Kirtdly explain it to me because at two 

other places also you have tried to legislate in 

an all-pervasive manner whcih, T think with 

a vires or judicial scrutiny? I have not could 

have avoided. 

There is one more thing and that is my last 
point. There are various other agencies Which 
providing housing finance in the country both 
in the urban sector and the rural sector. For 
instance, HUDCO and LIC are there—and 

there are other agencies also—which provide 
housing finance. But why do you exclude 
them from the purview of this law? Sdmebody 
has said that HUDCO itself should have been 
transformed into a banking institution to 
facilitate housing finance. After all. there is 

multiplicity of agencies. The banking aeency 
is laws npt very good and multiplicity of laws 
also is not very good. So, multiplicity af 
various banking agencies for the purpose of 
providing funds for housing is also not very 
good. There are many other similar questions. 

Therefore. I do not agree that this is a 
foolproof law so far as    banking is    
concerned.     But, 



 

[Shri Bir Bhadra Pratap Singh] 

since you have taken the step, I appeal to you 

and the Urban Development Minis try and 

other Ministries to consider it seriously 

because let it not remain only an urban law 

dealing with urban people, but you must also 

extend these facilities seriously to the rural 

areas. 

My learned friend has gone away. He is 

not very much correct. Even in villages 

people need money to construct houses. They 

get money, but meagre money. That money is 

exploited by exploiters in various ways. So, 

what precautions are you going to take so that 

the money that you will pass on will not be 

wasted, will not be exploited, will not be 

shared by such people? 

With this, I am supporting the Bill. 

Thank you. 

SHRI NIRMAL    CHATTERJEE-  Mr. 

Vice-Chairman, Sir, you were not present 

when an understanding was reached that the 

Minister would give his reply tomorrow.    As 

far as I know. .. 

THE VICE-CHAIRMAN (SHRI MOS-

TAFA BIN QUASEM): Just one minute. 

There is a Half-an-Hour Discussion at six 

o'clock. And Mr. Irshadbaig Mirza is yet to 

speak. Please give some time for him. 

SHRI NIRMAL CHATTERJEE: Are you 

going to speak? 

SHRI MIRZA IRSHADBAIG (Gujarat) : 

Yes. 

SHRI NIRMAL CHATTERJEE; I was 

trying to know how flexible I should be. If 

you are speaking, I will certainly leave time 

before six. 

SHRI MIRZA IRSHADBAIG: I have only 

two suggestions to make. 

SHRI NIRMAL    CHATTERJEE:  Mr. 

Vice-Chairman, Sir, I promised your im 

mediate predecessor that I would take 

only a few minutes. To keep my 

promise.      I      will mention      only 

such points which, I feel, have not yet been 

ruised in the House because those   quetions  

like  the  arrangement  of 

the Bank the policy which should be pursued 

by the Bank, all these criticisms have been 

made. In a certain sense, this is putting the 

cart before the horse-Those things, I am not 

going into. 

But I am raising a very broad question. 

Whom are you proposing to help? In India a 

large number of people are homeless, and by 

any stretch of imagination we cannot say that 

we shall give them houses, say, by the turn of 

the century. That is just not feasible. To talk 

of that aspect would be rather tall. Take the 

experience of the countries which are 

devotedly towards the poor, either the Soviet 

Union or China. The housing proplem after 

many centuries of exploitation is of such a 

dimension that even after the working people 

came to power, to provide houses to everyone 

is a problem which takes years and years and 

years. And imagine our country where that 

kind of state relationship does not exist. 

I remember, Sir, once we discussed the 

problems of the Calcutta slums and 

about trying to give ownership rights. 

To understand the problems, I will tell 

you this. If this assumption is correct 

that you cannot provide houses, what can 

we do? Is there a line of attack? 

Having a house or a home does not 

mean having four walls and a room. 

They want a toilet, they want a kitchen, 

they want drinking water. Now, to the 

extent you cannot provide them overhead 

roofs and walls if you can provide 

public conveniences in terms of toilets 

and kitchens and drinking water to all 

who need them, which we can meet with 

our resources then, you are attacking the 

housintr problem of 60 per cent of the 

population of the conntry for the time 

being, Why T am raising this is not only 

in terms of the housing policy but also 

in the context of 'he housing bank policy. 

Would this Bank provide loans for such 

kind of activities? Would it refinance 

the instifutions. which provide assistance— 

say in the city of Calcutta or in a village 

centre—-hist to build some toilet and kitchen 

arrangement? Are these kinds of community 

services provided fctr? If you don't provide 

for these, you aire 
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catering to only 15 to 20 per cent of the 

population. This is one point I want to make. 

You can take into account the weaker sections 

of the population by providing that on such 

items also loans would be refinanced by this 

Housing Bank. This is a point, which, I think 

Jagesh Desai will agree, has not been 

mentioned here. Therefore, t am bringing it 

out forcefully. We have been tackling this 

problem in Calcutta. Recently the World 

Bank has issued a certificate. It is not to be 

very proud of, but all the same a hostile 

association has issued a certificate that 

Calcutta is tackling the problem of slum 

dwellers in this manner instead of trying to 

construct dwelling units for them. This is a 

realistic approach. So, this point . has to be 

clarified. Tt is this part which should be 

financially viable, which should be a 

proposition viable for this Housing Bank. 

This is one point that I want to make. 

The second point I want to make is about 

its composition. Now, who will be your 

people on it? About headquarters, so many 

people have said that Bombay is too crowded 

for financial institutions. You are once again 

having it at Bombay. I do not mind it, because 

if I say otherwise I will appear to be paro-

chial. The Reserve Bank of India is also there. 

It is now considered to be the financial 

capital. If anybody agrees to dispersion, then 

he will suggest, including Jagesh Desai, some 

headquarters should be in other capitals also. 

That will reduce the congestion in Bombay 

and also another problem of pollution, but I 

am not going into that. But the point is what 

are you suggesting about who will be the 

directors. Apart from suggesting about the 

composition in State branches or State 

regional branches, where the composition, of 

course, will be different, it is from him that 

you can also understand. He has expressed his 

apprehension that the bias should be in favour 

of the rich, even within the 15 to 20 per cent. 

And who will be the Directors? Three 

Directors amongst the experts in the field or 

in other fields, special knowledge of which is 

considered useful. Now, this is a redundant 

paragraph,     because this means anybody can 

come in. This could have been refor 

mulated. I am not going to that. 

And then, 'three directors, who shall be 

persons with experience in the working 

of institutions involved in providing funds 

for housing or engaged...' Now tell 

me all the companies are asked to build 

houses for their workmen, they are finan 

ced also. By this criterion they can 

come and become directors here. If you 

want to avoid that bias, you must .speci 

fically provide that owners of companies 

will not be inducted as directors in this 

Bank. I cannot satisfy- you but this is a 

negative   guarantee. At  least   prevent 

that. The way you have formulated that, it 

does not preclude that. Therefore, I am 

suggesting that you do this. 

There is just a minor suggestion. I asked 

you about accepting of deposits. You were 

hesitant in your answer. The provision is you 

can accept deposits with maturity, which is 

not less than 12 months. Now, I suggest that 

this bank can improve its functioning by 

providing for certain concessions and inviting 

deposits. If you give deposits here then you 

will get certain facilities there because it has 

been repeatedly asserted by everyone that the 

amount that has been provided for by the bank 

is a minimal sum compared to the dimensions 

of the problem. So this is another point I 

would request you to think about. Then I will 

mention two other things. 

the Vice-Chairman (Shri Jagesh Desai) in the 

Chair] 

THE        VICE-CHAIRMAN SHRI 

JAGESH DKSAI1:    No, las;  point. 

SHRI NIRMAL ' CHATTERJEE : I will 

finish. The secrecy clauses are there. Once' 

again I feel that it is my duty to register my 

protest. If you want that the bias is not in 

favour of the rich then the secrecy clauses 

should be avoided, (2) If this is an All India 

Bank what prevents you to induct M, Ps. in 

the Board of Directors? That would be a 

valuable check on the working. Finally, the 

demand made repeatedly by the public 

Accounts Committee is :    why shook! 
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[Shri Nirmal Chatterjee] 

THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): The discussion on the Bill is over. 

The Minister will reply-tomorrow. Now, we 

will take up half-ah-Hour discussion. 

6.00 P.M. 

Hhalf-an-hour Discussion on points arising 

out of the Answers given in the Rajya Sabha 

on the 11th November, 1987 to starred 

Question 62 the regarding univer-salisation of 

elementary education 

PROF. C. LAKSHMANNA (Andhra 

Pradesh) Mr. Vice-Chairman; Sir, we are 

venturing upon a very important discussion. It 

is a very vital discussion in the sense that what 

has not been fulfilled by way of constitutional 

obligation so long after forty years is the topic 

'for discussion today as to how we are going 

to fulfil the constitutional obligation. The 

Constitution provides that all those up to the 

age of 14 years should be effectively in the 

schools, should go through the schooling by 

I960, We are now in 1987. The hope ex-

pressed earlier by the hon. Minister was that  

by the end of the century,  almost 


